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Rules of Procedure and Conduct of
Business in the Rajya Sabha,I am
directed to return herewith the Appro-
priaticn Bill, 1969, which was passed
by the Lok Sabha at its sitting held
on the 19th March, 1969, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in rcgard
to the said Bill.”

{iv) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha,l am
directed to return herewith the Appro-
priation (No. 2) Bill, 1969, which
was passed by the Lok Sabha at its
sitting held on the 19th March, 1969,
and transmitted to the Rajya Sabha
for its recommendations and to state
that this House has no rccommenda-
tions to make to the Lok Sabha in
regard to the said Bill,”

ESTIMATES COMMITTEE

Sixty-filth Report

SHR1 P. VENKATASUBBAIAH (Nand-
yal) : I beg to present the Sixty-fifth
Report of the Estimates Committee regar-
ding action taken by Government on the
recomniendations contained in the Forty-
cighth Report of the commitice on the
Ministry of Petroleum and Chemicals.

PUBLIC ACCOUNTS COMMITTEE
Forty-Fourth Report

SHR1 DATTATRAYA KUNTE (Ko-
Taba) :1 begto present the Forty-fourth
Report of the Public Accounts Committee on
action taken by Government on he recom-
wmendations of the Public Accounts Committee
contained in their Eighteenth Report on
Audit Report (Civil) 1967 relating to the
Border Roads Organisation.
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Constitution
(22nd Amdr.) Bill

GOVERNMENT (LIABILITY IN
TORT) BILL

(i) Report of Joint Committes

SHRI N.C. CHATTERIJEE (Burdwan)
I beg to present the Report of the Joint
Committee on the Bill to define and amend
the law with respect to the liabilty of the
Government in tort and to provide for cer=
tain matters connected there with.

(li) Evidence

SHRI N. C. CHATTERIJEE : 1 beg to
lay on the Table a copy of the Evidence
given before the Joint Committee on the Bill
to define and amend the law with respect
to the liability of the Government in tort
and to provide for certain matters conne-
cted therewith.

(iii) Memoranda

SHRI N. C, CHATTERJEE : 1 beg to
lay on the Table copics of the Memoranda
received by the Joint Commitiee on the
Bill to define and amend the law with
respect to the liability of the Government
in tort and to provide for certain matters
connected therewith,

12.50 hbrs. .

CONSTITUTION ( TWENTY-SECOND
AMENDMENT ) BILL-Contd.

MR. SPEAKER: The House now take
up for further consideration the Constitu-
tion (Twenty second Amendment) Bill. Shri
O. P. Tyagi was speaking yesterday when
the house adjourned and he had ‘takem
about fiftcen minutes. He may conclude in
a few minutes, now,

This Bill will have to be passed today and
voting will take place around 5 or 5.30,
because there is a small Bill after this Bill
whice will have to be referred to the Select
Committse.

SHRI S.M. BANERJEE (Kanpur): Voling
will have to take place at various siages.
We should like to know when voting will
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take place at the first reading stage. Will
that be at 4 O’ clock or § O 'clock ?

MR, SPEAKER: That is why I was
taking the sense of the House about the time
at which voting should take place so that all
may know about it.

ot wew fagidt arwddt (FFIYE)
¥9 QT 4gH qiT q¥ aF waw & AA
w9y iy ao aife & 93 |

MR. SPEAKER: All right. At 5§0'clock
we shall take up voting so that by 6 or 6. 30
we shall have passed this Bill and taken
up the other Bill. The hon. Minister will
take about half an hour for reply and he
may begin his reply around 4. 30 P.M. Now
Shri O. P. Tyagi.

&t witw swm @ (gIEER)
ey @z, &9 & ffrgm  (ard@at
detgw) fada® ox Q197 A7 goar R
s¥z %X @r a1 {5 madz at ag fa=
WTTE ¢ 99 & WImAd ¥ gEedHl §
oiT gauA 421 g1t

fags 21 agqt ¥ @ §eFm &
wr=w & ag fag gar ¢ fF 9rm g
& grady 1€ godr Awar @ &1 oag
qfifeafani & faaw 1w ang aq7 qx
gAY giani ¥ oftadT s E A il 2
g &1 wftgtarn, @ &7 oi@ATH &Y
qfeedaulear ¥ qAm AIE@ag 1 A0S
gmfa sz wfeavar & =g faar &
i awre &1 qAifs @ @ f& agi
ufazma g z¢f gww far gwmm o
T ¥ gmaET &1 g= farar | g
e ¥ fag £ 7 1 s §
qfweda far ar $1€ gemr & arad fag
gHar | 56 9w & g wuw &) fegfy
gwamraEsigraE & 1 & w7 ¥
wrgar ¢ f& o Wi FwR 2w F afl
wrwT g ¥ 77 7€ § afiw 9w A I9
a1 s Y forg foer fiF e & e 9T
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qTl & fouriaey o w1 fagra wia
ORI A etw fisar qr faad awmw
m_ﬁ‘!‘ﬂfﬂmﬁ'ﬂﬂﬁﬂ't
o # @ fomiaedew ® efwre
¥ & quETg waly 7@t 9% S ® A
ST &Y ATTAT FY ENFTT w6 K

AT FTFR W 3% g1l #1 waly ew
gFT €T W wYoew W frd o
AT SrALH A W g F Hard ety
va o9 g A w3y agi
WEH H OF ST & W OF 77 g5 6
WIEAT FY TG fFAT § WY SR ¥
FES W WAl &, qTH} AWAAT w1
AR war § f6 99 wig 93w § Fewiar
FI T SFIE 9faw1e 39T 99 & weEe
A+ a1 fagr am faw gwre s srqw w5 v
giET €Y @1 & | og ArEad ¥ ow af
QU ®T AW JOT ¥Wr AU w9 @
faasT &

W gmed faggs §) fady sor
& 47 wfawg o safs 48 & ¥
agrgafa a1 3 9t &1 wgmaafs wew
¥ 99 @I TS F T Fwa @ &
& 9% @1g g wergyfa @y &
3T%T I A1 wifew @g W gwrdr
AEAT § 97 gAY AIAT ¥ATw oF  gY
tfE A g A aiwT T gwwT H
T ¥ A ama N9 @Y ¢ QEr S§ A
%A1 w1fgy WifE tw § agi walq smw
¥ gwear W S AT | GEIT G
ggdfs madde S9 s N wawm
qgrEl I ¥ gwear €1 gwALT ¥ faw
UF FEERI ST ATHIT ¥t eqrqET
| 4 q@Ar WX qgrEr waar WY
WIS FT €17 TAA FU ¥7 FFT w7
gy i foed &9, afage , @9 fesw
vt fafee feewr v &5 w1 oF agfgs
o frwrdr mfie «o o) fsx 1€ o€ gwear
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157 st gwTor @]

T A EY | aAATT H A WA ) fgew
& gmidz MA@ W sl fgeg w
WL H GREAT §T OF g fawrar o
W E T CF BT g W ag gwEl
¥ g9 & ) TAY q@T F GHEAT KT GEIA
AET @ |HAT | A FT GWEATT TH A
IR |

¥U g 98 @ 5 93 aw ag wm
woAr fqid ¢ aq a® naqaz &) =Sifgw
fe o fefegse ifacg § o= A ag ek
¥g wiawx ¥ fagy i 9gi 1 feedlae
®ifged HYAT T A% KA TG | gAY
EI5d 4Y WYAT HIFET § HTAC T
&1 WYF1 fas 9k a9 aF qadde gueq

agret ol #Y argfes F@ear §1 gAY
HIFT TG FT GHEM F |

% o falrg &g =@ &R 9 TEAHEE
ywgmamgar gfd 993 zmomw &
fommmmzs g & Y g W guow
Nga wAFT YT N § WK ag ug f¥
gl fagig F waw § fam-fas
wgegfaar § agi #) gexfa Wix A9
gegfa wwmr & 1w a9t 70 0l a7 ag
Hrgar § f& Aaad 51 gepfa vF
gvgan & fasAan & wreqag & fear o
w1 H A ATEA, I & @A qgA H, I
SaEi FogA ST AT AN @ fAae
9 IAHT W) §EFHT § ag WY ATw@aw
¥! qufy fgareg & A% sFATgaTd a%
W g ¥ em afeam am gw § 1 Wl
R Eepfauw § 1 AET wepfa &
AT § :

“giger, o, wedd, @y q9iwg |
wYw, ®3YY a9 earsary Ewrowfarsry '

Tg & g dewfa & Aifaw g
& oy wrRaad € ard wwn F aww W
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oo &1 Fu fadew & fe W
A qCHIC 7 epfa &Y faerar ®y
e O 5w 2w § fam-fasr swat
FI WA FEAT ICA fwqr @ @ XA
RO F AMAF TR A 0F agd aww
FAT GaT &Y AT ) wA: A FET Y
fawrg grda 7z & fs 2o & sifas @iN,
W FY a1 WYX agt ¥ qranfas fra@dww
T A F3E & 1 A AAr @
[ifga

& 97 § oF € ary F7Ar SR §
sRagazfewag & ogrdl T &
T & arq aFar gar § 1 arfaw gfe-
T & A HIX uAfas gfesg & @
FAR AAFFHL fg3qT & @waraar )
s fF fez adiwr § g 0 fafew
maFHe & $g wifzar & ¥ giaaa
qAT T T a1 971 ¥ fafew qade
§ T qETeY oAl & W1 A A8 fear
HT A I F q1F gATY MTAARE A T
gy QAT & Seura & fon A1 w0
foar | & g9 g # $g Wgar g &
FgA F qErS ayml F  gAEAT &
UIST™ FIA g 43 AZ) qoAT =ifge fw
gt w44, adY faggma @iv o a.faw
qqET WILFAT F 9 qgrEy oA ¥ WY
2 | 3MT 1Y 7 9T H AT A7 7G) fwar
ar @ ¥R W) wrEew a9l
¥ A a1 @1 | gEfAg AT 1 OE
q@ WA Gy AEaAd F fag @k
faw ST A A9 & 9z A & Wy
AT =g gt fF T A qfeeam
aife w43 €1 Tt w Fweawii &
gaTad & fot gaT A} faaare ¥ s™
AT AN I ARF Y W\
faare wifad o @ & fog @ secw
% I ST |TanT eqrfad fifag
faad ¥ 93 @ X A M AT wW
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ugt &Y guear #1 1€ oF eqrY GEEH
e e 17 i & wa & smw
AT FAT E W gEH AT A T W
AT F7 Fag< fear |

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): Mr. Speaker, Sir, the cons-
titution (22nd Amendment) Bill has come
before us as reported by the Joint
‘Committe. It is an enabling Bill and when
it is passed it will enable the Government
of India to bring in another Bill by which
they will create an autonomous State of
certain hill areas within the State of Assam.
This Bill is the result of negotiations and
discussions for the last 15 years. Duriog
this period of 15 ycars, a number of for-
mulae were talked about, beginning from
the federal scheme, Scottish pattern, the
Pataskar Committee and thenthe Mehta
Committee, etc. etc. This is a compromise
formula, and as all the compromise formulae
have some dcfects and weak points, this
Bill also has some defects and weak points
which I will refer to later on.

MR. SPEAKER: Mr.
continue his speech after

Shashtri may
Lunch.

13.00 hrs.

The Lok Sabha adfourned for Lunch till
Foarteen of the Clock.

The Lok Sabha re-assembled after Lunch
at fwo minutes past Fourteen of the Clock,

[ MR. DEPUTY-SPEAKER in the Chair )

CONSTITUTION ( TWENTY-SECOND
AMENDMENT ) BILL—Contd.

MR. DEPUTY-SPEAKER : Mr. Shastri
may conlinue.

SHRI BISWANARAYAN SHASTRI :
Sir, as [ said, this is an enabling Bill which
will coable the Government of India to
create an autonomous State. Therefore, it
bas been provided in tho Bill that,

““Parliament may, by law, from within
the State of Assam an autonomous
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State comprising (whether wholly or
in part) all or any of the tribal arcas
specified in Part A of the Table
appended to paragraph 20 of the
Sixth Schedule”

In Part A of the Sixth Schedule, there,
are now four Hill Districts and seven Dis
trict Councils, out of which now the United
Kasi-Jaintia Hills and Garo Hills are going
to be united to make an Autonomous State,
within the State of Assam. So far we have
had States and Union Territories. This
is a new provision for an Autonomous State
within a State, with a Cabinet with limited
jurisdiction and with an Assembly with
limited jurisdiction within the framework
of the Constitution. If we try to havesa
mental picture of this image, it stands like
a she kangaroo with 8 young kangaroo in
her bosom ! Let us hope for beiter.

Though the idea of an Autonomous
State is a new one, the concept is not
altogether strange. It may be ncws to many
members and outsiders that the power of
the District Council mentioned in the Sixth
Schedule is far superior to that of a State,
For instance, a District Council can impose
a tax on non-tribal people who do not
belong to that tribe and not an inhabitant
of the area.

A parallel of this can be traced in
history where Aurangazeb and some other
Muslim rulers used to impose the jazia tax
on non-Muslim subects. The Indian citizens
cannot have title of any land in the Hill
District areas wilhout their permission.

The arm of the Income-tax Act is too
short to tax the people of that arca. These
are the provisions there. 1 do not say
these things are bad or these things are
good. That is a diffsrent matter to be
discussed differently. What I mean to say
is that such special provisions are already
there and therefore the provision which is
going to be made for this autonomous
district is not altogether strange.

There is also a provision in the Sixth
Schedule that two or more hill districts cam
unite together and function for the better-
ment of the people, But so far, during the
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17 years arfter their inception, no two district
councils have united. However, now the
two hill districts are going to be united
though the District Councils will function
separately. :

Therefore, there will be  three-tier
administration. One is the District Council
Administration, the other is the Autonomous
State Administralion and the third is the
administration of the State of Assam. There
is some apprchension in the mind ofa
section of the people that this three-tier
administration may not work properly and
there may be clash and there may be
constitutional deadlock. This apprehension
may be right or wrong. Il there is a will
to work, it will work and il there is an
intention to crearc deadlock then deadlock
will come. Therefore, it all depends on
the willingness of the pcople living in that
region. We hope the people of the hills
and plains will work together for peace and
amity and for the prosperity of their region.
Therefore, this Bill is welcome though, as
1 said, it is a comprise formula.

The demand for a hill State can be
traced to the date of the SRC. At that
time therc was a demand for the creation
of a separate hill State. 1 do not want to
go into the details of the past history. But
1 would like to point ‘out that the pecople
outside Assam, it is a matter of great
regret, do not know Assam and her people.
There is & wrong and perverted notion that
the hill people of Assam are backward, they
are exploited and so on. But, Sir, it will
be news to the other people that the hill
people in Assam, by and large, are far more
advanced than the people of the plains, nay
the people of the rest of the country. The
percentage of literacy among the Khasis, I
think is the highest in Assam and that of
the Mizo people is perhaps the highest in
1ndia. Therefore, this is not an economic
question, this is not a cultural question
and this is not a linguistic question. The
question is entirely a political one for which
the sclution must be achieved through
political approach. I am sure this Bill
provides some political solution.
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Though it is a belated one and though
it has some defects I think it will serve the
purpose. There is an old saying.

“oF. qaiA wafa”

Onc cannot satisfy one and all. There-
fore, this Bill, as I know, does not satisfy
all the aspirations of the extreme sections
of the hill people. It also does not satisfy
the demands of certain sections of the
people of the plains of Assam. But, by
and large, it is an acceptable Bill to the
entire population of the State of Assam.

Coming to the Bill itself, T would like
to refer to the provisions in sub-clause (3)-
which read :

*(3) An amendment of any such law
as aforesaid in so far as such amend-
ment relates to any of the matters
specificd in sub-clause (a) or sub-
clause (b) of clause (2) shall have no
effect unless the amendment is passed
in each House of Parliament by not
less than two- thirds of the members
present and voting.”

The Bill provides that by an cnactment
the Parliament will transfer certain subjects
from the State List and the Concurrent List
to the Autonomous State and also the

executive powers of the State to the
Autonomous Statc. Therefore, this is an
amendment of the Constitution and the

procedurc laid down in article 368 of the
Constitution has been followed and will be
followed for this Bill and not for the coming
Bill for the reorganisation of Assam. 1In
clause (3) here it has been provided that
for any future amendment that procedure
will not be followed. It is a difficult posi-
tion. Legally this and sub-clause 4 may be
right, besause there is such provision in the
Constitution, For instance, the article 4
of the Constitution regarding representation
of the number of Members to the Parlia-
ment from a particular State. It says that
it can be amended without following the
procedure laid down in article 368. There-
fore, there is no legal point or copstitutional
point. But, Sir, from the consensus point,
from the point of propricty and naturak
justice I would like to say that this is not a
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peoper provision which is incorporated in
sub-clause (4) on page 2 of the Bill.

Sub-clause (4) reads like this :

“(4) Any such law as is rcferred to
in this article shall not be deemed
to be an amendment of this Constitu-
tion for the purposes of article 368
notwithstanding that it contains any
provision which amends or has the
effect of amending this Constitution.”

This is the wording of the provision under
article 239 A (2) which refers to the list of
Union Territorics. Therefore, by implica-
tion, the status of Assam is going to be
lowered down il not by explicit provision—
it is going to be placed along with the Terri-
tories of the Union of India. Uptodate Assam
is a State at par with others, but if this pro-
vision is applicd to the status of Assam by
implication will be placed along with other
Union Territories which will be a cause for
resentment to the pcople of Assam.

Lastly, T would like to say that by and
large all the people of Assam have accepted
the main provisions of the Bill and the
content and concept of the Bill. Thereflore,
I would appeal to the Government of India
not to hurt the scntiments of the people of
Assam unnecessarily on the minor procedural
method. This is only a procedural matter. It
will not create any difference, it will only hurt
the sentiments and feelings of the pcople of
Assam. I would appeal to the Government
of India to reconsider this provision so that
there is no apprehension in the mind of the
people that by this provision the status
that Assam enjoyed so far has becn Iowcrcd
down even in conception.

With these words, I support the Bill
and I hope that the people of hills and
plains will work for the proper functioning
of this provision. 1 also hope that this
region and its people will prove to be the
best sentinel of the eastren region of our
country.

SHRI BASUMATARI (Kokrajhar) :
8Sir, the Members from Assam are much
more concerned with this Bill. 1 would

request you to give them more time.
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MR. DEPUTY-SPEAKER : 1 would
like to accommodate as many hon. Members
from Assam as possible. But the hon.
Members must bear in mind that we have got
to conclude the consideration stage by 5.00
today. 1 would therefore, request them
to confine their remarks to ten minutes.

SHRI GANESH GHOSH ( Calcutta
South ) : By introducing this Bill, Gover-
ment are trying to create a falsc impression
that they arc very keen on devieoping the
hill regions of Assam and to meet the
aspirations of the people of those areas, In
reality, however, it only reflects the most
reactionary policy - of divide-and-rule so
disastrously pursued by the imperialist rulers
in our country.

The Bill has not only made a mockery
of the entire concept of provincial autonomy
but it is going to create a new category of
second class citizenship for the hill people
in Assam,

The powerful movement launched by
the hill people of Assam against the delibe-
rate policy of the Central Government to
keep those areas perpetually backward and
a happy hunting-ground for the vested
interests of the plains has compelled this
Government to make some show of gener-
osity. However, the ugly face of their anti-
people policy could not be effectively
concealed by this Bill. It is a shrewd attempt
at throwing some minor concessions to the
hill peoplc while kecping the real power to
exploit and suppress them, intact in the
hands of the Centre and in the hands of the
vested interests .. ...

SHRI RANGA (Srikakulam) :
exploiting them 7

Who is

SHRI GANESH GHOSH : The vested
interests of the plains and other areds.

SHRI BASUMATARI : Who are the
vested interests 7 Hz is himself a vested
interest.

SHRI GANESH GHOSH : And this
has been done in order to suit the require-
ments of the dangerous policy of *divide-
and-rule’. This Bill naturally will pot st
all meet the requirements of the hill people
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who will be compelled to carry forward
their struggle for a genuine autonomous
State within the Indian Union,

The claim of the Government that they
are going to constitute an autonomous State
within the State of Assam comprising of the
autonomous districts of the Garo Hills, the
Khasi Hills and the Zcai hills is fictitious.
The experience of the last twenty-two years
of Congress rule has left no doubt what-
soever that provineial autonomy is a thing
virtually non-existent in our country., The
toppling down of the various ron-Congress
Governments in our country by the Centre
has highlighted the crudest intesference in
State administration perpetrated by the
Central Government to keep the Congress
Party in those States. Moreover, the finan-
cial powers of the State Governments have
been contrived to be so meagre that they are
made subservient to the Central Congress
Government, with the result that no State
Government can do anything to improve the
basic condition of the people.

The question of Centre-State relations
has been Several times raised in this House,
and most of the State Chief Ministers are
extremely dissatisfied at the dictating attit-
ude of the Central Government. When pow-
erful and bigger States like West Bengal,
Tamil Nadu and Kerala complain of the
lack of enough powers to deal with the pro-
blems of their own States, how can one im-
agine that the little hills of Assam will be
able to assert their autonomy through the
Super-State of Assam vis-g-vis the Stcam.roll
er of the Central Government ?

Therefore, unless the policy of reducing
the provincial autonomy into a farce be giv-
en up, no backward rogion will have the
feeling that it is enjoying autonomy in our
Country. But to kecp up the rule of big
business and the landlords, the Congress
Party is trying to suppress provincial aut-
onomy, and this intcntion is clearly reflected
in this Bill under consideration.

The demand of the hill people for equal
status in all. respects with the rest of the
Assamese people is a democratic, reasonabls
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and just demand and must be met in order
to fulfil the long-Cherished desires of the
hill people. They have a genuine feeling
that the vested interests of the plain areas
have been exploiting them for ages and the
Congress Government is trying to perpetuate
this exploitation.

SHRI BASUMATARI: What is it that
he is speaking ? He docs not know what
the position is. I do not know why this kind
of attitude should be there from all sides
towards this noble decision 7 Why does he
speake like that ?

MR. DEPUTY-SPEAKER: This is a
very unfair. The hon. Member will have his
turn afterwards.

SHRI RANDHIR SINGH (Rohtak): He
is expressing his feelings. Why should he be
restrained from expressing his feelings ?

SHRI GANESH GHOSH: This Bill, it
appears to me, only confirms their apprehen.
sions and cxposes the sinister designs in
the minds of the rulers of Delhi against the
down-trodden hill people of Assam.

I would like to point out in this conn-
ection the Statcment of the spokesmen of
the Central Government conceding equal
status to the hill people. The Government,
as is obvious now, made the Statement un-
der the compulsion of very powerful move-
ment of the hill people. However, later,
the pressure of vested inlerests in the plains
worked and the Government went back on
their earlier commitment and threw into the
waste paper basket the solemn assurances
given to the hill people earlier. Will it not
lead to greater suspicion in the minds of the
hill people about the real motives behind
sly manocuvres of the Congress Govern-
ment ?

Government cunningly gave assurances
about the grant of equal status when the
administration came to a standstill and it
became impossible for the Government to
run the affairs of the Siate in the old way.
But #s soon as the movement subsided, they
withdrew the concessions on the one hand
and organised disruption of the derocmatic
movement on the other. This is how the pot-
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orious policy of divide-and-rule is carried
forward by the Congress Government.

However, we are doubtful about the su-
ccess of this policy. We only hope that the
Congress Party would take lessons from
Indian history that the divide-and-rule pol-
icy may obtain tcmporary benefits but in
the long run it is bound to recoil on those
who pursue it.

The present situation in the hills is en-
titely due to the policy of callous disregard
shown by the ruling party '~

SHRI BASUMATARI: He is taking so
much time.

MR. DEPUTY-SPFAKER: He is getting
the time allotted to his party. He is not
taking any extra time from anyone else.

SHRI GANESH GHOSH: If the hill
people are apprehensive of the intentions of
the Central rulers. it is only because these
policies were doggedly pursued by the
Congress Government for the benefit of the
vested interests, It is only by a Complete
reversal of this policy that the people in
the hills can be kept contented and a
democratic solution could be found out,

Therefore, we suggest that instead of
giving the proposed new hill State the Stat-
us of a subsidiary state within Assam. let
us give them a full-fledged completely aut-
onomous Status equal to that of the inhabi-
tants of the other regions of Assam, which
alone will satisfy the aspirations of the so
far neglected hill people.

The new State likely to becreated by
this Bill will have no powers; in fact will
have no more powers than those of a village
panchayat, and heace will not be able to
deliver the goods.

The Government of India in their statem-
enl of 11th September, 1968 emphasised the
need to provide adequate scope for the pe-
ople and the well-being of the people inha-
biting in other parts of the Stste of Assam.
In reality, however, what the Govrnment
is doing is to throw some minor concessions
at the hill people with an idea of creating
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confusion and winning over a section of
the leaders. The so-called well-being of the
people of Assm plains is in reality the welb
being of the vested interests of the plains
which is being looked after. There is not
even a cursory mention of the well-being of
the hil! people in this statement. This clearly
indicates the intentions of the ruling party
to continue the exploitation and suppression
of the hill people by the upper Strata of the
plains arcas. This Bill will also not help the
common man of the plains, who are also
victims of exploitation and oppression by the
samc vested interests.

Therefore, genuine unity of the peo-
ple of the plains and of the Hills of Assam
can be built only in struggle against the
vested interests.  And we have no doubt
that they will be able to build up such a
magnificent unity and defeat the conspiracy
of the wvested interests to perpetuate their
exploilation.

The Hill people of Assam will certainly
and as sure as the day breaks be able to
get a homeland of their own within the
Indian Union if unitedly they rise up agai-
nst the vested intcrests and the Centre, as
did the people of Andhra, Maharashtra and
Gujarat. The modest demand of the Telu-
gu speaking people was peremptorily turned
down. But when they rose up in revolt
their demand was conceded. Similarly the
demand of the Maharashtrians and the
Guiaratis was hastily rejected by the pre-
sent-day great Mughals of Delhi. But when
they rose up in revolt their demand was
conceded, but not before unnecessarily
killing a large number of people.

Such demands for distinctive homelands
are finding expression nowadays from diffe-
rent regions. This is only natural and n
definite sign of the time.  There is nothing
reaclionary or disruptive in such demands.
Such claims, hence, deserve very sympathe-
tic and careful consideration, failing which
disruptive and divisive tendencies are sure
to grow.  After all, heavens did not fall
when the new States of Andhra, Maharas-
htra, Gujarat and Haryana were created.
Everybody is now happy and full of praise
for those wise and sagacious decisions. But
bas anybody questioned why so many peo-
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ple were killed before these major decisions
were taken 7 These are serious lessons to
fearn from our recent history. I havea
little doubt if the leaders of the Central
Congress Government will learn anything,
but [ have n> doubt that the down-trodden
and nzglected Hills people will do it.

SHRI R. BARUA (Jorhat) : Mr. Depu-
ty-Speaker, Sir. I rise to support this Bill
firstly, because this problem of the hill are-
as is not a new oae. It was agitataing the
minds of the people of that arca for a long
time. It has a long and chequered history
and at times we were very unhappy that no
decision was taken and the problem was
allowed to drift. But, at long last, it was
a happy day.-on the 1ith Szptember, when
the Government of India came with an
announcement, 1 was happier still when [
found that all sections of the people of
Assam of different political complexions
thave welcomed this decision. The P. S. P.
Secretary came with the announcement that
this is the only solution in the circumsta-
nces.  Th: Communist Party also came out
with a similar welcome gesture. Here I
must pay my tribute to the hills people for
baving gracefully accepted the decision that
was announced on the 1lth September. The
LCongress Party and the Government also
eccepted the decision,  Thereafter, it was
only a question of seeing how the decision
of [1th S:ptember could be given a legal
#hap: and that is where the present Bill is
;necessary.

I would plead with the hon. Members
of this House that Assam needs organic
uniry. It is not as if you can use one yard-
stick for all situations and get the problems
#olved. The human relationship and the
socio~political complexion of that area n=ed
#p:cial consideration, and organic unity is
©on: which you cannot apply by force from
outside. Therefore, every situation should
be judged accordingly.

For the first time in Indian history we
find that the eastern border has become a
dive border. In the past we have read in
Indian history about attacks on India from
the  west, After the Chinese attack,
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perhaps even earlier during the second.
world war, we found our eastern border
emerging as a live frontier.  Therefore. it
is a all the more necessary that the people
inhabiting that area, whether it is NEFA,
Nagaland, Mizo Hills, Kasi Hills or Assam,
need special consideration, 1If you really
think of the sccurity and defence of the
country, it is also necessary that you look
to their special problem. That is why 1
have purposcly used the words *‘organmic
unity.” If you make them organically uni-
ted, it is also neccssary to give the autonomy
necded for these diffeient groups to grow
into one,

Certainly there was a difference of opin-
ion and at last a compromise is found out.
We all agreed to work out a certain solution
for the betierment of that arca.  You will
be glad to know that after the announce=
ment of the 11th September npota I
instance of demonstration or violence was
found in that arca, whether it is the hill
area or the plains area. That is very signie
ficant. It shows that this scheme has got
the support of all sections and no organised
sector has opposed it; I mean, the political
parties have not opposed it.

There is also a legal organised sector
and nowhere the legal profession-the bar
association or the High Court Bar has said
anything to show that this scheme of things
is bad.

SHRI B. K. DASCHOWDHURY (Coo-
ch- Behar) @ Will the hon. Member make &
note of this repressntation ?

SHRI R. BARUA : I have said that it
is a compromise All I am saying is that
there is no opposition from the organised
sector,  Therefore it gives another boost
to see the hills and the plains work together
and build up a new organic unity.

Som:body said that the Constitution
was going to be whittled down and that the
status of Assam was going to be lowered. It
is a wrong conception. Even the framera
of the Constitution, by putting article 3,
visualised that a time may come in this
dynamic ags when the adjustment of arcas,
the formation of new States and such things
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may be necessary. Therfore article 3 prov-
ided that Parliament can by law form new
States,substract some areas, add some areas
or do something. That is why it will be
wrong to say that everything that was put in
the Constitution was sacrosanct for all time
to come. After all, we live in a dynamic
age and we must deal with the problems
and the new developments as and when they
arise.

What is the sub-State that we are giv-
ing? When the Constitution was framed
and Assam was conslituted, we had to
make special provision by way of the Sixth
Schedule for integrating the hill arcas with
the body politic of India.  That tsell will
€0 to show that this is a special problem It
was recognised by the framers of the Cons-
titution. Under the Gopinath Bardoloi
Report it was thought necessary thar spec-
ial provision shall have 1o be made for
the<e areas  That is not applicable 10 any-
body else in any part of India.  That itself
goes 10 show that this was a problem that
was existing there.  The idea was to integr=
ate hem in the broad strcam of life in India
and today we have come to a stage when it
is necessaiy to have some sort of an arran-
gement that we are having loday. Even
though they had auvtonomy today. We are
giving it a different shape and some more
things so that they can feel more al home
with the rest of India.

An attempt is made to bring in some
legalistic quibbles 10 show that the amend-
ment is bad and that it is going to haim
the interest of India. 17 law is the final
word, it was not necessary to come up with
all these things. Law, after all. mus' suit
the conditions and the neccessity of time.
“Therefore when tke time comes and when
the need is there, we do it.  For instence,
the upper house. the Councils. were provided
for when the Constitution was frimed, But
today the West Bengal people. the West
Bengal Government and the West Bengal
Legislature find that it is no more mecessary.
It mray be that tomoriow other States also
come up with that proposal,  Therefore it
“would be wrong to say that it is wrong step
or that it is a backward move  No. Sir.
Afer all, we must move with the times. So,
i some amendment has got to be made to
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the Constitution to meet the aspirations of
the people and for the betterment of India’s
welfare, I submit that it is right that we do
so. If we do not do so, we co not belong
to the dynamic age; we belong to static limes
and if we remain stalic, we get stagnant.

At one time we thought linguistic basis
was the prima domea for the foimation of
States. But today if you go 1o the hild
arcas, you will find that it is not the lane
guage that determines the unity, but it is
the social and cultural rclations that they
bave amongst themselves that determine
the unity of the hill people. For instance,
in Nagpalund there arec fo many dialects.
Afier the formation of Nagaland, it will be
wrong to say that they have not been able

to unite themselves. Today what do
we find ? The Naga pecople, in spite
of spcaking 37 dialects, have skown

unily; the unity and the discipline that they
demonstrated in the last eleclions was really
remarkable. In spite of their having no
common language, they have cultural and
social unity because of which they have
been able to  achieve the position which
they are having today. So. in the case of
Khasi Hills and Garo Hills, it would wrong
to assume that it is only the languag: that
determines the unity. They -have social and
cultural affinities and they make an impact
on the overall picture.

MR. DEPUTY-SPAKER:
Member may (ry to conclude.

The hon.

SHRI R. BARUA: The present Bill is
nothing but a provision to make the nece-
ssary amendment lo the Constitution, so
that the declaration of 1lth Seplember
can be given effect to.

I have gone through the rerort of the
Joint Committee. There are cerlain minules
of dissent. If you go through them, you wilk
find that basically they do not eppos: that
there is a problem. Basically rone of the
minutes of dissent except, 1 think. one,
shows that this is not going to solve the
problem; they only say that something
more or less has got 10 be done. Of course,
Mr. Prakash Vir Shastri and Mr. Hem
Barua. in their minute of dissent, say 1hat
nothing should be done because this will
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spread the s22d of disintegration. This is
A position which we cannot take today.
If we go through other minutes of dissent,
we will find they do not oppose that there
is a problem. This problem can be solied

and this is the compromise that we can
arrive at.

Last of all, I appeal to my friends in
the hills and in the plains to work out the
Present solution. I would also like to appeal
10 the Opposition member who spoke before
wme that this is not the proper time to speak
dn that language and drive a wedge between
the hills and the plains. After all, we are
living peacefully and we shall live peace-
fully, and I can assure that the younger
generation of Assam is going to creat a ncw
Assam in combination with the hills and
the plains.

s QAo QAo W (gA1) -IYTEAE
WEIRY, H3A & @AA gAT¢  Hlgarw
RN M F@ & fag @ fadas &
FEHT § G947 @1 F | W HWG g
ag Y Fg 7 Wfge f& ggma 7 ok
agl F AW A A wTE F dEAC I TG
wwa-ag fear & ga% fag & A gmae
FqA ) FY T E A N EAOA
FWE AT AN W & IgF 4 A N
wfewe fag & wud a1 e @ET @
feay sirar a1 #YE gFE@T AL AT 1 TEE
gt ¥ ag A1 s fF zAq O oF
wifgem & forad &gr mar & % oo |
F arg | FTF AN I9E awhw F@
& fag 2-fagrg agua * wrawgsar gri.
I AN & qgx TE F@TE | @R g
e ALY 4 aswy AN wifed wgwa @
&Y qufea =7 | we g fd a8 aw s mar
Fqag & wU a1 § sarEr ga% At
¥ AT A& g § )

14.40 hbrs.

[sft argian Mo darata ge ]
gamfs A, za frdgs w fadw
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fear srar & W% awd W fearsmar &0
oY g fadgw #1 fadly st RE @™
@ & fF qeen & faw gar won gafaa
& &1 & oY wgm fF gaT Aw A gaw
fass st & wifxe 78 ) awdr 2 afew
fad S3w &7 T gh 3T 2, agt v Ay
FAAT § 9g TG UF EIHC AT TATH &
YT HUA W AT T K & fag wfexz
grr @t |t Al # 3o FY AT Y AT
g AT R aWA ¥ Fg feey gww
AT &, g99 waqe & A1 oy mavwy
AR AT F FAWHF IW AT @
FET 9 FA FT A gAR d@ET F
AR, T F A A 2w A faWg wO
EATT R F ATATAFKAT G | A THET QIFT
faar @t & 15 fm s & g o)
agt 9T g% FIIIW A F FrAAT FA
1 qaa¥ faar | Iu&% q@g 94U 9w
AT 98 a8 4ar f& gar sy qarey InE &
AT & ST F gEA AT qF US| AG (FAT
g1 W PF F gy AT TEAT ARA
T %1 fF gard Qi usia A T @
qr F¥ qgrEr sl F @i & faw
FE 7 F1E FHTEw @y Tnfgy 0 gAY
ferd g3T Aega I 91 | 9 A IR T
IaF FAT AN T fFar a7 S § SO
@A G AT SR HE IT G AE
¥ faq gw ®) 391 FLAT AfgA-aE T
garamy g | 3w ¥ faqg Fga A
THIT TET T AW, GEWA F AL ER
Hrar | 3 &Y yuT w3 o) F) oF | fow
FT #3r a1 f& ama oy oz faar g
fs et WA ¥ WwAd WA OEW
frwrerar aifgd, Sa &1 & gadw war
g faadt e & S T wwa Adl
faad & FfFT &7 SFgw FIT N
foram a1 | ®fE 3 =T ST ¥ oA

wege @ A fox w1 q9y amEr
e
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Faiafa off, gw 2w ¥ &Y ga SeQd
AN Y §ogw v R

BAR AW A uETwar & fag-wR A®)

TFEASTT Fa¢ grar sfgd—fafawar &
‘gEar gt wifgd, ardr fafraar oo,
s IgH oFar A1 g1, aE gAdr-ga-
FTAAfEEt | oY 9T 29 RO FA & 39
a7 gare feamm § gfadt w1 F4ce A
<gar &, gfawifwet oy ot &, gwie Ay
grar & f adY sz v & S a @)
qeg 99 fafqaar & &Y m& 2 &7,7 "9
A AT ALY g wHAT F 1 TY w,A NF
& a5y § wifw at qrang & afew
FG U F197 9w faaar gw w1
9T A1 G0 T %y § | gAfac A=)
gfaF 37 I Y AT g 1 qaErsy
gATH & @ Fr gin 41 fF oW w2
g famdt fgr afsq ar & sl
Fgrfe gm g A # Arg @A F A7
dure & 1 3R woAr wumfaer frerE,
IOF1 AF! T FEAT Ffze 4 &y wr
Fzar gz v fedimd), sigax wa
FA & AT WA AT I AFA B
g7 aiFaifas fAEdoswn s fes
Sifzarasa # q1T A agT  FIA &
afeT oq aEaT F A9 F aaF F S0
#Y wfg®1T 33 F7 9317 3341 § T W
HAEHTA FIF § 1 I S0, IRGA
Ffgam aararfa & fgae &, sasy
tar anar @ fe gfr s ward
FIT &7 397 I} 7 fgar M & 1 A%H
¥ @) @Or # gEIAT F@F § WK ¥
OT ® QWA KA F Az A @ AQ
) ¥z W Aer T N AR WEy
& | wufaw vt wrg aF aE § Srwaer
# favarw w0 § Y wfowc o & A9
iy ARY & Srwaifes fadedtaway
®1 gRdw® |
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T SR #Y 9T FOr 37 TN
33T & AT I A Y F AN, YIRS
Ffgam a gl, =g WF fgamw ¥,
ag =t gawr fade s & wafed &
Awaifas faddlasem &1 awgT s3Ar
g | 9%g 97 fadefrasty T4t s ofw
qrar & gt afma W g w5 fany
FE AT § qT AN g wAT Tfgw )
FY gATLr qTF FATHT F A1 F AT GIAAT
F AL H AT g1 W@T & 1 gArt afwy S
g WEges FwE & SEIA AW FF
ag ¥ yE F7 fear & fF 9@ A
gifas fadslasa 1 781 9E, WiF
wfgsre U8 @i & gra¥ & srar & faw
ERARTECE FARE 1L 1 F( I i e
A1 109 &3 g7 ST 9T | g
adta &7 win & AFaifaw fadedrg-
LW FY A1 SYFI gH AW FTAT
FIfEU | o qIATHT ATzd 7 WY wrfady
AIGAT FE21Z0 T gArgAt & faar ar ag
g AT T A 9%F | IFEiA A aqar
gqr f& gw: g afsma a@mr 2
fow # gn waAIfas avadr ay ann §
7wt as qrArfas 9 snfas aoad
a8l 2 WX T8 FIW W W I AfEgH
fa & wfer g A wrafas g7 mfew
FUIQ A AT FFF E | T A7 FW
gw 7Y FOr 9 Ada A F FT gearg
grar 23w, faawar gt sy A i g
¢ fer zg uadfas auady fed) s
F¥ agY @M 91T ag dfram 38 7T
% guwar § e dfagm § ameq s<ar
&Lt gt JrAT @ W ww A sfewrr F
s AW IE@HITA )

# fesm & 71 WY wegare R § fe
1 & faara & oY wEaly 41 I9 wr fq-
g W1 Afwfeiz a0 @ awr & @R
ar, gfrar & TRy AT @R gw @
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THF, HTRY AT 43 T IMAHT FT ST
wen fE | ag aga w=8T FW W R
o fFar §  wfed & 99 @O
g

garafy oY g% w1 faaw ar
¥ AR & qax &7 19w w7 mar fF
A A T §F 0F ST H @ Ay aw
Ffagwsgrerm I A M 3 99 919
Y AT 7R g WAt 9% | 09 &g gl |
qeg fax wat & war nar g1, 97 9T
H® AEY gAT | IF I AF 9IA AT
& 1 a1 €Y gRd ger wOIT wAY S A A
wgr fr ea 91 g Qv Fer aifew
L 9 AL S A ag Arwgr g fw
vqré wre witfen & wietzgwa’ 1 gk
qg I weE) AFE TN | AT FF AOEAT
gw & oy § i A WX 9T el |y
1 & & fag s gafara § garaq
Wl &7 93 A gH w1 §oaw
WAT 93 | S Wd I &F AT
gAY #Y § W S wWrwErEd gad
a7 % fear § 90 wreateT & qfy g
WG & TR SR 5E § e aEY e
wifgn frag s fameasrd & 1 ag@
y sy awa § v ag s fageTsrd
& 1 &Y ST & WA AT § 7 gW W agw
¥ UG w9 W T e g ! g
gnaa A8 &, fameas x@ W ) wr
wiEwar & | @Er Swaifas g Q)
gwar § WK T a<g g¥ FwAr =gy

ag WY &g1 T &, ot Sl aanar
war % €0 ? QU §F TG S0 | AE) v
&Y wT AN g A& | ) A Arwaifrw
wwT @ 98% g Wt w wifgemr  enfy-
W1 SIN-T-FTW ST LFAT qEAT & )
w3 O IO e Qar g, 9w d
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g9 ® I TE ARy | WA 4y wd
faur & Fgw g Y IF &1 ¢F FHGT ST
=gy | M gH & a1 wET § gt A
TEA grar 75 & o 9g o qanar o fw
utaig & fady qafag dtar @1 @19 &,
ST FwEEdl T wgrar f& g faw &
Wt ZATH § I U w47 sggear gy, IF 9%
fagre 3% famifer =37 & fau &€
FHIOT &Y | H9gar g fe ewavg ¥ g
Ty =ifad 1 anT 3aar € ag @rfaa a2
¢ & gmaar g fs gz s o o) @@y
ardY & | & zAe wsy) & fay 7 g,
¥ wgrrer § wrAT § FiEW H war A
avaat 7§y §, @ faeany &, ag o Fgo
g fF #0127 w97 ga1Y aer were fed
afe 97 Tara & @wl ad @ quar
ggd A agrA gy iy 9y § & E=¢
a2t wrar € az adf wrar g A Az Ay
qrar & 1 g @Far & f& Wi 97 FT 4@
Fg #1 g faq v gk mawar
g1 HEIAUE § gAYy genawrar esTgear
F1a9 g | gafan ag A waw & graea
FEA IIATATIZIE I AT UF A
727 AN gaaAr wifge 1 77 fageasrd
%29 781 & afew az 7 AmAl ¥ ga
3 &Y UFAT, URIGHFIT FT ATT FT OF
@t faur ¥ fwar st wrvae £ Fgw
gfeqrr (ardmst &wnga) fadas wr
vffrc anda sxar g+ & sa w1l
SEAT FE AT, IT69 & el § W T
w9 FF A5 fF 97 1@ & fa0q 7 &%
waifs wifg< 73+ o Qe £
W @ & g fifawar § owar
AT gy §  faggar ¥ uFaArad &
ag agd ot § fd gw 9q & fag warw
w3 ) fad ard 77 & ag A@ QM
wfavig 437 & Y g @7 2@ QY
T wiawET &7 gt wor agaw 1 A
o wfaeyg & Wk ST AN ¥y faw
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99 9T g AT WA 7@ FT 07 | AfwA
wF A ag A owmw AT @
9 &1 fada 7 fipar wma &Y wsar dvr
g 37 ¥ fa7 oF wrar %t ary @ fe
B7 3 A1 T fao &1 awdq oF a7 @
% &R faar foeft fada & o0 @oaw
faigs Y gx gy st a9z wd 5w @
& 9141 &1 & q7: 39 qaaq fadew w
NI q FH4T FLATE

SHRIJ. N. HAZARIKA (Dibrugarh):
I rise to support this Bill. but I am in two
minds. [ am very unhappy - about what
happ:nd in thz past in this regard, 1 am un-
happy because the: pzople of Assam had been
deprivzd of a conmon administration. 1 am
hapay bzause alter a long trial and some
bitterness als». Govarnmant had been saved
form san: embdarrassment. There was a lot
of bitterness in the entire Stale, both in the
hills as well as thz plains. Now, some solu-
tion had bezn found  which is by and
large being accepted. Therofore, I am
happy. But I find that the spirit of the
Constitution had been tranished 1o some
extent brciuse the intention was to bring the
level of the adwinistration of the hills to the
geaeral level of  administration i1 other
places. It was mever intended that there
shoald b: scparate arrangement for their
eonomic develop nent or other development.
Therefore, 1 an coastrainzd to say that the

arrangement that had been proposed is
not a wery happy arrangement in
th: sense that we cannot rule out

the possibility of any other deve opment
of the situation. There is no nced to
trace the history of this matter because we
all know that this kind of demand came up
before th: country only from the point of
view of the economic development. Prime
Minister Nchru said several times that the
-question was one of economic development.
In 1955 Siate Reorganization Commission
rejected the idea of separation. This is not
complete separation, I admit; but we
cannot also say that this is not some kind
of separation. In 1960 when the Assamese
-official language Bill was adopted, the
APHLC revived its demand but in 1961
Prime Minister Nehru declined to accept
4he demand for a separate State because
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it would lead to new and complica-
ted problems. At that time he asked the
APHLC to consider the proposal to have a
committee like the Committee for Scotland
in the house of Commons. This was consi-
dered by the hill pcople for sometime but
in July 1951, thesy rejected the Prime
Minister’s proposal and another meeting

was hezld in June, July 1961. In 1962,
the APHLC pressed for thz creation
of an eastern frontier State in their

memorandum to the Prime Minister. The
idea was mooted according to Coupland’s
plan. Mr. Coupland, after the second world
war, had said that the hill statc should be
constituted as an independent  State outside
India.

Thereafler, in 1963, the Prime Minlster
had a lot of discussions with the hill lcaders,
and he decided to constitute some sort of
autonomous arca, In 1964, the Prime
Minister stressed the nzed  to continue the
unity in the State, but within it a grater
autonomy for thz hill districts. The APHLC
thzn decided to give a fair trial to it, and on
the basis of the agreement, the Home
Ministry appointed th: Pataskar Commission
1o suggest ways and means as to how te
reorganise the administrative set-up of the
hills. 1t was not a political reorganisation,
but it was an adiministrative reorganisation,
In 1966, the Pataskar Commission gave its
report. It took a ycar and half of so, the
Comnmission reported that there should be
no complztely separate administration with
only a national superstructurc remaining
common with the rest of Assam. After all
this and after a lot of deliberations for about
10 years, the idea came to the forc that they
should have administrative autonomy, But
than th: whole thing became political and
there was so much bitterncss created
among thz people of all the sections. Ultima-
tely, the Government took up this matter as
a political problem and therefore they came
with some proposals.

What 1 was going to say is that in the
Constitution there is nothing of the kind
suggesting that, to solve the problem of the
hills, there should be some political arrange-
ment, 1t was only said that for ecopomic
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development and for their integration. there
should be economic and other measures for
their progress. Therefore, by this arrange-
ment, the people in general in Assam will
be deprived of a common administration
which we have béen having for so long.
Therefore, 1 am very sorry for it.

But if the hill people arc really happy
with this, 1 am happy, but at the same
time, I should remind the House that along
with the discussion about the hill States for
a separate unit for the hill people, other
problems in the plains also camc up. We
had to face serious trouble. The plains
people like the Bodos and Rabbas in the
Goalpara district become militant and  they
exhibited a militant attitude during the last
by-election also, because they alse wanted
that the areas inhabited by them should
have some sort of autonomy like the hills, 1
am just saying about the reactions : I am
not saying that they are good.

Then, in that particular arca, in the
districts called Goalpara and Kamrup, the
Rajvansis and Koch people said that there
should be a Kamatopu Rajya for them like
the autonomous hill States. In upper Assam
in which my constituency falls, there is a
historical tribe called Muttocks, They came
to Delhi twice. They said they ruled upper
Assam for sometime and that the entire
Lakhimpur district and a part of Sibsagar
district, upto the Disam river, should be
their area and some sort of autonomy
should be given to them,

Last of all, the Ahom Tai came. They
are not a political organisation as my friend
Shri Barua said. They are not a political
organisation but they are a strong social
organisation. They came up saying that
some sort of autonomy should be given to
the Ahom Tai people also in the arcas
where they are predominant. Like this,
trouble came up in Assam. Letus hope
that they are all reconciled. Let us hope
#0, but because of the demand in the hills
for a greater autonomy and the like, people
in the plains also started doing like that.
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15 hrs.

I want the Government to hear also the
voice of the minority people in the hills. In
Garo Hills District, one-third of the people
are non-Garos, They camc to Delhi, met
the leaders and said that they were not in
favour of separation and thcy were happy
with the present arrangement. But their
opinion was not given consideration by the
leaders. The Garo MP in Rajya Sabha also
says that it is not for ‘the benefit of the
Garos to have one unit with Khasis. He
says that Garo people are poorer and their
customs, traditions and usages are diffcrent
from Khasis and therefore, this combination
of unequals will be a'ways disadvantagecous
to the weaker parly. He has said in his
minutc of dissent :

“1t can be said without any doubt that
Khasis are much more advanced even
than the major communites living in the
plain disticts of Assam. S0, under
such circumstances, if the districts of
Garo Hills and United Khasi and Jaintia
Hills are to be tagged together to form
and create one Autonomous State, it
will be no better than asking a donkey
and a horse to run a race, or, a dwarf
and a giant to wrestle.”

He was also a minister in Assam for
some time and now he is a senior member
of the Rajya Sabha. This is his opinion.

Therefore, I thought it would have been
much better if we had considered the su-
geestions made by Shri Asoka Mehta, viz.,
since the different districts are at diffcrent
levels of progress and development, they
may be allowed to have separate legisla-
tures, if they want to, Mikir and North
Cacher people have not joined the proposed
autonnmous unit. They are wailing to see
how things develop. They have no objection
to remain in the body politic of Assam,
but still they think the time may come when
they may have to have this kind of arrange-
ment. But they are unwilling to join the
other advanced tribes of the hills. Since
this Bill provides for the creation of an
autonomous State if such things come up
in future, we should consider their claims
also. 1 think it is better to have the door
open. It is not proper that because the
Mizos are militant, they can have a separate
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State like MNagaland or a Union territory
and becaus: som2 other tribes are very
backward, th:y shall be kept this way or
that. All of them should be treated equally.
As you are keeping the door open to one
tribe, it should be kept open for others also.
If the door is kept open for the Mizos. it
should be kept open for the Mikers, and
other tribes also.

With these words, I support the Bill.

SHRI RANGA (Srikakulam) : Sir, I
am very happv indeed that our friend, Shri
Hazarika has spoken today. 1 am largely
in agreement with what he said about the
need for ke:ping the door open for the
other areas and their people also to come in
as and when they find it possible to join, 1
am rather surprised at the views expressed
by my friend to my left, when he said  that
through this Bill, an attempt is being made
to create a second-class citizenship. |
should have thought that a supzr-class citi-
zenship is being created for these people,
because they are going to have their own
aulonomous State and at the same lime,
they will have an opportunity to control the
whole Assam Governm:nt and the Assam
Legislature. Instead ol welcoming it in

that direction, 1 was Jisappointed at the
remark made by this hon  friend 1 think
he belongs to the  Communist  Marxist

Party.

If the Pataskar Commission and A<hoka
Mehta Commission had not been appointed
and they had not made their proposals after
going through all the trouble they had ex-
perienced in trying to bring thesc various
sections of people to the same table to
consider the possible ways of solving this
problem. I do not think it would have been
possible later on for the Home Minister and
the Prime Minister to achieve this formula
and make the p=ople ugree to it. Because
of the earlicr atiempts and the experience
that the people in the plains as well asof
the hills had gained as to how difficult it is
to find a solution. however much might be
the goodwill that might be brought to bear
upon this particular problem, they found it
possible in the end to agree to this compro-
mise formula. 1do not think it is a kind
of comnpromise formula that emanated from
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the Government of India alone or from the
Assam people, the people of the plains or
the hill people or all the three of them.
Somechow or the other they have got into it
in the end. This seems to be about the
maximum possible common ground of agree-
ment that they could put up with,

My hon. friend, Shri Hazarika has given
us the history of the various efforts that
have been made since we achieved our
freedom in our nation’s march towards the
solution. Earlier also there was an attempt
made. It was in 1936 that we found an
Association known as the all India Excluded
Arcas and Partially Excluded Areas Asso-
ciation. A former Member of Parliament,
the late Kothanda Ramaiah who hailed
from Andhra fought for these people, lived
for thes: people and he brought this Asso-
ciation into existence with Shri Ramnarain
Sinch who was also onc of my calleagues. 1
happened to be the President of that Asso-
ciation from that time onwards right upto
the time of the Consitituent Assembly.
They called a meeting at my place in Delhi
which my hon. friend Shri Hazarika also
attended, and Rajen Babu presided over it.
As a result of the efforts of that Association
and the conference over which Rajen Babu
presided, a sub-commiltee came to be
appointed known as the Minorities Commi-
1tee and also the Tribal Peoples Committee
by the Constituent Assembly They submit-
ted a report and the result of it all was that
these special provisions were made for the
constitution of the special District Councils
and so on.

1 am mentioning this for two very good
reasons. One is, it was the British Govern-
ment which tried to divide and rule. These
pcople, they wanted to keep these people
away from the rest of India in the constitu-
tional development. We were fighting
against that. We wanted these people to
come to be integrated into the general
framework of our Constitution as well as
our own political development. I do not
thiak, although ! do not belong to the
Congress Party today, that the Congress
had ever tried to divide and rule so far as
the Tribal people are concerned. Shrl
Jawaharlal Nehru never had that idea. Wa
both worked together, Today they happen
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to be the heirs to own the heritage that we
had created. They are fortunate; we are
fortupate: that is all. 1 was saving that Shri
Jawaharlal Nehru and all of us cooperated.
We wanted this thing to come into existence.
It is not our fault that it did not yield the
good resulis that we expected. My hon.
friend Shri Barua and the other hon. friend
who spoke carlier were right when they said
‘that it has come 10 be a political problem.

We have to meet it as a political prob-
lem and solve it. And this is an attempt
that is being made. But then there is the
fear that if we are to agree to a thing like
this, then Telengana, Konkan and Vidarbha
and Saurashtra areas also may raise similar
demands. These may be taken up and
tackled on another plane and for other con-
sideration. But here is this pre-eminent con-
sideration of security. Thatis why I do
not want these various things that are being
provided for here to be compared with
what we have in other States and have a
di_cussion on that basis There is no sence in
such a discussion on this Bill. Let us not
forget one thing that the whole of India is
interested in the welfare and progress and
well-being of the tribal people and the tribal
areas. But at the same time, the whole of
India is interested in seeing to it that the
security of this country is completely cnsur-
ed, and for that reason every possible step
is taken, Therefore, we should not think
in terms of parties at all on this issue. We
should not even think in terms of geopra-
phical or political differences cither. Tt is
one solid problem for thq whole of India
and for all patriotic Indians.

It is from that viewpoint that [ want my
hon. friends of the tribal areas and also my
hon. friends from the plain areas of Assam
to put up with us for the limitations that
we are placing, to be patient with us and to
understand, appreciate and also sym;athise
with us for the limitations that we are obli-
ged to place on the political powers that are
to be given to the tribal autonomous arcas
and also the Assam area. So long as they
are willing and they are ready to play their
role along with all of us in seeing to it that
the security of India is absolutely safe,
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strong and stable, the whole of India would
be interested in giving them the maximum
possible powers and privileges. But then
who is to decide that ?

It cannot be decided by one Cabinet
Minister. It could not be decided by a
Cabinet Minister like Shri Asoka Mehta
alone; it could not be decided by the Opp.
silion alone. So it had to be decided any-
how by a Government, and the Government
here happens to be that Government. This
Government is not satislactory to usin
many respccts. In regarid to this also, it
gave room for a lot of cuspicion on the
part of our tribal people hccause of the
delay that was caused. 1 am prepared to
condemn this Government for the delay
that it causes over so many things. But
here somehow, this delay has borne good
fruit. However niuch we were angry
with Government, this has borne good fruit.
Therefore, we are prcpared to excuse this
Government.  If there is any little achieve-
ment to the credit of my hon  friend Shri
Y. B Chavan as Home Minister it is here.
1 am sorry for him hecause he happens to
be in charge of the Home Ministry which is
the most troublcsome Ministiy: he has had
to take so many decisions with which 1 am
very much in disagreement, but God has
somehuow helped him and he has succeeded
in regard to this matter and that success is
not his alone but it is the success of the
nation [ want our hill people to hail it as
their saccess and the Assam plains people
also (o hail it as their success.

My hen. friend Shri Lobo Prabhu has
already tabled an amendment in one res-
pect. Is it necessary to have this nomina-
tion at all? Is it necessary also to provide
for this thing that the majority should be
two-thirds of the total strength and then
again twosthirds of the members present and
voting 7 Is it necessary 1o make it so very
rigid 7 I would like the Home Minister and
also the House to give some thought to it.
My hon. friend Shri Lobo Prabou will later
on speak about this matter.

Before I conculde, I would like to say as
onc hon. friend of mine has already said,
that it would take a lot of patience on the
part of all these scctions to make this a
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success. [t is going to be very difficult. It
is bad enough now that we are failing in
every other respect in every other State.
Cin we assure ourselves that the plains
people of Assam and also the tribal people
on the hills have no much more of the fund
of statesmanship at their disposal as to be
capable of making this very difficult experi-
ment a success ? It is anybody's guess. It
is a big gamble that we are indulging in.
But we have no other choice, and, therefore,
we are going into it. Here. we have one
autonomous State within a bigger State.
Even President DeGaulle had not succeed-
ed in regard to the Common Market scheme
in Europe and they have had a lot more
experience than we have had. Therefore,
T would like to repeat my carlisr suggestion
again that wherever you have a tesl-case
like this or a difficult case like thus, it is
better to give up this =xperiment with the
British parliamentary system of majority rule
or the American parliamentary system of
majority rule. just as we have achieved this
success, although it would take more time,
let us think in terms of an all-party or all-
inclusive Ministry both for the tribal people,
and also for the Assam people. The Assam
people may find it a little more difficult to
make it a success than the hill people be-
cause the hill people, as has been admitted,
are much more advanced and much more
educated. Let there be an all-party Govern-
ment. Let therc not be a partisan govern-
ment or a party government. We have had
enough of bitter experience with all these
things. My hon. friepd is now going through
his experience over the Madhya Prad:sh
issue. [ do not know how. much of midnight
0il they are burming over this issue again and
again. But anyhow, I do not want that kind
of experience to be gone through by the
plains people and the hill people of Assan.
So far, fortunately. the hill people are all
united. They cannot be united if we were to
advise them to come into this method of
majority rule; then they will break up and
once they break up it would be very difficult
to keep them together and to get them to-
gether. So, let them make some experi-
ment in the direction that 1 have
suggested.

Let us all wish all success to this experi-
ment and let us also hope that Government
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will keep an open mind and see to it that
Rani Guidale is given some opportunity
some day to make her own contribution in
an honourable manner and in as befitting a
manner as has come to the fortunes of our
people on the Treasury Benches. Secondly,
let us also hope that the Mizo people would
also be brought into this autonomous State
at th: earliest possible moment without
creating any more troubles either for them-
selves or for ourselves.

SHRI BEDABRATA BARUA (Kalia-
bor) : While giving our committed suppornt
to this Constitution Amendment Bill. . ..

An Hon. Member; Committed support 1

SHR1 BEDABRATA BARUA : As the
Assam Congress Parly we have commitled
ourselves to the rcorganisation scheme that
will answer to the political aspirations of the
hill people and at the same time would not
unnecessarily exacerbate the feelings in the
plains. I consider it as a great success that
we in the hills and the plains could agree to
something that could bz called a seltlement,
and the greatest merit of this settlement is
that it comes as a conensus amongst the
non-ex iremist elemcots in the hills and the
plains who would like to see the unity of the
north-east area preserved intazt  without
heing guided by mere narrow prejudices.

As Shri Ganesh Ghosh has said an
hour ago, in Assam State we generally
have the fecling that we are always mis-
understood. But we did not expect to be
misunderstood by a person who calls him-
self a leftist, socialist or communist, Of
course, | really plead guilty of not having
much knowledge about the talks and
writings of Mao, but 1 have enough know-
ledge of my own people in the hills and
plains.

SHR1 SWELL (Autonomous Districts) :
Really:

SHRI BEDABRATA BARUA ; So far
as the plains and the hills are concerned,
the question is not one of exploitaiion.
This misconception has to set right. For
instance, he was talking of landlords and
vesied interests in the plaing of Assam.
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Possibly he does not know that in the
Assam valley, orin the whole of Assam,
we do not have landlords, we have only
peasant cultivators. This is the position.
So, when we consider and discuss the
people of Assam we have to remember
that there are no exploiters. If he means
the people of Assam Valley as such, those
who have gone to Assam and lived there
for centuries, among them also therc is no
exploitation,

All the developmental powers have been
given to the glorified panchayat to the auto-
nomous State, except law and order. Every
problem of development has been handed
over to this autonomous State.

SHRI GANESH GHOSH
is no money.

But there

SHRI BEDABRATA BARUA : 1 will
not start a dialogue with him in this House.
Certainly, I would like to have it outside
So far as money is concerned, it is given,
But it is pot a question of money. What
we have suggested so long is that the pro-
blem should be solved on a new basis.
Whether you call it a new basis or not,
complete understanding of the situation in
Assam does make a sound solution possible
on the basis of agreement between the hills
and the plains.

If at all there is an argument for auto-
nomy, it is on the ground that hilly areas have
special problems of their own. I do not
believe that the hilly arcas of Assam alone
have their own special problems. All hilly
areas, whether situated in Assam or in other
parts of the country, have development
problems which are not similar to the deve-
lopment problems of the plains and these
development problems would certainly re-
quire political restructuring of the adminis-
tration. We must face it today when we
are faced with this question of Centre-State
relationship. I think we will have to discuss
it some day and find out what is wrong
and how to solve this problem.

_ And whon we are thinking of the struc-
tare we cannoot think of oalyt wo patterns—

MARCH 25, 1969

(22nd Amdt.) Bill 264

State pattern and Union Territory pattern.
When we discuss this in detail, if we think
of only two patterns, we would always be
putting a big peg in a small hole, There
will be a big bureaucracy ina very small
State. We think we have solved the Naga-
land problem by creating a new State called
Nagaland. At the same time, look at the
cost of the administration. The total revenue
of Nagaland will not be able to pay for the
administration of the office of the Chiefl
Minister or even the personal expenditure
of the Chief Minister. Can you have this
pattern applied to every district in India ?
Do you not think that there are other dis-
tricts in India as poor as thesc districts 7
S0, here is a problem whose solution will
need administrative restructuring. I you
think in terms of a Chief Minister for every
taluka, no doubt 1t will give employment
to some people but it will not solve the
problem, That is why we object to it.

In the present autonomous arrangement
the beauty is that it is not a burcaucratic
attempt to have a Union Territory and it
is certainly not a full-fledged State; at the
same time, it gives aulonomy to the people.
We have never said that we will not give
autonomy to our tribal brothers who are
our kith and kin. But, in thc name of
autonomy, there should be nu bureaue-
cratisation. Autonomy should make inroads
upon bureaucracy ; not bureaucracy making
inroads upon autonomy. This is what is
likely to happen. or threatens to happen,
and that is what we object to.

Sometime all iypes of ideas are soun-
ded. 1 am sorry that friends in the Jana
Sangh are sometimes cnamoured by the
idea that you take it over as a Union terri-
tory and solve the problem. How do you
solve the problem ? 1 do not think we
solve the prob'em by bureaucratisiog.

Today we face certain urges of the
people. We have to face them. If itis
possible to make concessions, we do make
concessions.

I was surprised that Professor Ranga
referred to the two thirds question. We in
tho party said thatit should not be two-
thirds but we also said that there should be
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an absolute majority without the ratification
clause under article 368. We said that
because, like Professor Ranga and like
other Members in the Opposition who are
fighting for Centre-State rights, we also
believe that Assam is a State. An entirely
different situation will arise if the hill areas
are separated but so long as the hill areas
are not separated and they are there, how
can you redefine the powers of the State by
a simple majority in Parliament ? Can you
imagine of any other State which will agree
to that ? Two-thirds majority certainly,
is not sufficient security but I say that it is
an acceptable security on our part consider-
ing the situation surrounding the whole
thing because any redefinition of powers in
the opposite direction will lead 10 a collapse
of the whole system, to the creation of a
Hill State and to the suppression of the
plains and the hills. 1 would request the
Opposition Members, the Swatantra Mem-
bers. not to make an issue of it because
Assa;i being a State it would like to be
like any other State.  So long as you consi-
der Assam as a State, you cannot allow that
State to be treated in this manner that its
whole power can be amended by Parliament
by a simple majority.

SHRI LOBO PRABHU : (Udipi) If
the law is going to be passed by a simple
magority, this amend ment also should be,

SHRI BEDABRATA BARUA : That is
different. The law is going 10 be passed by
a simple majority because it has been
agreed to. That is where 1 would also
request the Home Minister that once the
Re-organisation Bill has been agreed to he
will see-we have faith and let us expect
that the Bill will answer to the agreement ...
that no minor detail will militate in any way
against the agreement that we have entered
into because that may create unnecessary
trouble for all of us,

So far as the security aspect is concer-
ned, [ think,security can be guarantecd only
when we get district autonomy as we have
got in Maharashtra. They have made a
success of district autonomy and it should
be a model for all States. I think, they
have worked it very well. District autono-
my will have to come overywhere but, at the
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same time, the weight of this distcict auto-
nomy will not fall upon the people. 1f you
go on creating States and Union territories,
the weight will always fall upon the people
and there will be so much expendituie that
it will be unbearable.

With all that has been said and done,
we would like to give the Bill a good start
and we would like that the people in Assam,
hills as well as plains. do wish to live in
amity and friendship. We want to start on
a clean state. Never in our history was
theie any tension or dilferences between the
hills and the plains. We had differences but

we had no dislike al each other. [ think,
Shri Swell will bear me out.

SHRI SWELL : I have not said any-
thing.

SHRI BEDABRATA BARUA : So far
as the hills and the plains of Assam are
concerned, their relations have been ideal,
whatever political differences we may have
had. WNow is the time when it has become
history and these differences are gone-we
hope that the hills and the plains will be
able to work out the arrangement that has
been agreed to without further acrimony or
bitterness-that we make a beginning for a
more dynamic development in our area be-
cause it is the question of development.
That alone counts for the north-east area.
Qur problem does not lie either in Naga
Hills or in Khasi Hills or in the Brahma-
putra Valley or in other areas. Our prob-
lem lies anywherc between Naxalbari and
Katihar, It is here that security as well
as transport is concerned. The security
problem has to be faced on the basis of a
satisfied community of people whose econo-
mic structure should be uniformly develo-
ped and developed in the same way as the
other areas are developed. The transport
problems created by partition, in which we
alone did not contributc, must be faced at
the national level and the transport costs
must not be made to fall upon the people
of Assam alone,

So, the economic problems have to be
solved. T am thankful to the DMK Mem-
ber who gave a picture of the ecomomic
position in Assam. [ hope, more members
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will go to Assam and see what has happe-
ped in that State where economic develop-
ment has mnot at all taken place. 1In the
place of Rs. 80 crores loan that we deserve
to yet, we get oniy Rs. 30 lakhs from the
public sector banks They say that Assam
is very backward and Rs 1 crore more will
be given in the Plan. This sort of condes-
cending sympathy will not do. So far as
economic development is concerned there
should be a concerted development of the
entire area and the economic problems
there must be solved once and for all

SHRI DHIRESWAR KALITA (Gau-
hati) : This Bill is, no doubt, a contro-
versial Bill controversial 1o this Hous=.
Before the statement was made by the
Government of India, there were certain
political conditions in Assam. The minds
of the people living in the plains and also
in the hills were agitaling about the reor-
ganization issuc of Assam. Many of you
have got the experience of 26th January,
not this svear, but the year before last.

This was a big problem and this pro-
blem was tried to be solved by the late
Prime Minister, Pandit Jawaharlal Nchru

and by his successors appointing some
commissions, but it was not solved. 1|
must say that within these iwo years there

has been much change. Perhaps we all,
including this Parliament, have contributed
to this. | must also say about the contri-
bution of the Government of India here.
Ultimatel; we have found out a solution
and this solution has helped to ease the
unscttled conditions in Assam. 1 would,
therefore, say that this Bill should be accepted
by the House as soon as possible to suppress
the divisive forces in Assam. in the plains
and a'so in the hills.

MNow what is the new element here in
this Bill ? What is the new element that
we have in this Bill ? The new element is
this. So long, The APHLC Mr. Swell's
Party--were adamant on one point, that
they will go out of Assam. There was the
Mehta Commission and they did not take
part in that. There was another Commi-
ttee's report and they did not accept that,
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But here they have accepted to give il a
fair trial, This is the new element. So long,
the hill leaders were adamant; they were
in n0 mood to remain in Assam, (hey wap-
ted to go out of Assam.

Now they have agrced to remain within
Assam. When they agree to remain within
Assian., some adjustment has to be made,
a solution has 1o be found and the Consti-
lution was not providing for that, S0 we
kot this amendment. Our Constitution
should in no way be a stumbling block 10
meet the people’s wishes wherever necessary.
When WNagaland was created the Consti-
tution did not become a  stumbling  block.
To-dey when we are meeting the aspirations
of the Hil. tribals, the Constitution
should mnot be a  stumbling block.
Our Constitution should be amended in
such a way and whencver necessary to meet
the people’s demands It is good that the
Government  of India is thinking on this
line and they are brirring out this Consti-
tutional amendment Bill. Here T inust strike
a discordant note with my Marxist friend.

Hon. Member Shri Ganesh Ghosh said
that they do not accept this. They want a
full-lizdged State. We ure also not against
creating a full-Medged State. Maybe some
day we may have to bring forward new
amendments  But the point at present is
that this Bill has solved the practical poli-
tics of to-day. Polilics of ideclogy and
nationality problem are very important.
This has to be solved by ideological solu-
tion. But from the practical politics of to-
day we must think that certain steps are
to be taken which in the present circums-
tances solve the problem or politics, No
doubt we must do it from the. ideological
point of view, from the praciical point of
view. Here is a difference in approach. I
hope ideologically we are not against each
other. But from the practical point of view
the Communist Marxists will also agree
with the present solution that we are all
agreed to.

An apprehension has been expressed
here in this House that if this Bill is passed,
then there will be a demand for Jharkhand.
Apprehension is also expressed that a Hill
State of Uttar Pradesh may be coming.
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These apprehensions may be correct but
the thing is that the Constitution af India
has placed Assam in a very position. We
have got a Scheduled Area under the Co-
nstitution That is the Sixth Schedule. The
Constitution has created certain councils
with certain powers, with certain norms
and usages that have been accepted by our
very Constitution. So they have developed
slowly their democratic idcas and their demo-
cratic aspirations for the last 20 years This is
the special position that is being given under
the Constitution and Sixth Schedule. Now
this is a development and this development
must be recognised by the Parliament.

This development must be recognised
by Parliament.

Similarly, if in Jharkhand, if in UP. if in
Telegana, any adjustment in development, in
progress for further democracy is necessary
what is the harm ? There is no harm. India
will not be disunited, India will never be dis-
united in that way. By granting more power,
more autonomy to the people, India will
not be weakened; on the other hand. India
wil! be strengthened.

Todav, everywhere different parties are
in power. In West Bengal, Orissa, Madhya
Pradesh, Punjab-everywhere the denand is
for a review of Cenire-State relations in
terms of present realites. This has to be
settled. The Constitution provides for it,
if necessary, by amending the Constitution.
This is necessary if it is dictaied by consi=
dertions of further development, further
progress, more autonomy and more demo-
cracy. The Constitution should not be a bar
to that. The Constitution should be only the
basis for developing ourselves. sirengthe-
ning ourselves, unifying ourselves. That
should be the basis of the Constitution.

With these words, on behall of my
party, CPL, I urge a fair trial of this solu-
tion as advanced by Government in this
Bill.

SHRI BASUMATARI ( Kokraghar ) :
1 have been listening to the debate and the
expressions of view of so many hon. Mem-
bers. It is painful to us to have to part with
a part of our State, a part inhabited by the
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hill tribes of the present State. But since
they wanted it politically, we had to agree

You know how many times we had
discussions on this matter. There were a
series of talks and discussions which took
place not only in Assam between the leaders
of the hills and the plains but also here in
Delhi with various leaders of groups. Now
they have come (o this decision as embo-
dled in this Bill. In that way. 1 would call
this decision arrived at by the leaders of the
groups as a national decision. Although I
was opposed to it and had said that 1
would oppose it, looking to the faces of
the members who have been supporting it
unanimously, | have no alternative but to
support it too, though, as 1 said, I was
reluctant to do so.

But here I enter a protest at one thing.
Because certain people are vocal in their
demands, the attitude should not be to give
in to them ignoring other factors. Now Mr.
Swell-I do not know whether he is a Doctor
or Mr: I know him as plain Mr. has an
arrogant attitude that others are backward.
That should not be attitude to adopt. We
are Indians and we should live together.
There should not be any distinction based
on such considerations; there should not be
any air of superiority exhibited by anybody.
Therefore, 1 appeal to him to give up that
kind of idea.

Yesterday, | was pained to hear him
saying about Sbri Bhattaeharyya. who is
very highly respected here, that -he should
g0 back to school’. This attitude is not pro-
per. | wanted a political arrangement un-
der which the people of the hills and the
plains should be able tolive together with-
out being cxploited by one other. Not that
1 was against a scparate Stale as such, but
I wanted that we should all be politically
combined, all the tribes of the hills and the
plains. This is one thing.

My hon. friend, Shri Hazarika, gave a
history of Assam. From the Commumist pa-
rty (Marxist), Shri Ganesh Ghosh, said that
the plains people are exploiting the hills
people. But the report of the Pataskar Com-
mission is there for all to see. what it has
said on this matter. It was reported already
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that Assamese people did not exploit in any
form. There fore, this report was opposed.

MR. CHAIRMAN, Hon: Member was
criticising Prof. Swell; I hope he will show
due respect to Mr. Ghose also.

SHRI BASUMATARI: 1 pity Mr. Ghose
for his ignorance who has no idea of the
tribal people or the plain people in that
area. They do not know how to exploit the
others; they are being exploited. Late Pan-
dit Nehru himsell once said that the Assam-
ese agitated against the Bengali commuunity
because they had been exploited for ages
together. He was not an ordinary individual
who said it was ro less a pzrson than Pan-
dit Nehru who said so. He wanted a separ-
ate State for MNagaland because Nagaland
tribals were quite different from the other
tribes. 1 am ulso from the tribal arca. After
a separate State was granted to Nagaland,
my friends from other hill areas specially Kh-
asi and Garo, wanted a separate State but
Pandit N:hru citegorically told them that it
was not gographically feasible to give them
the same status as Nagalald and that there
was no conmnon m2=ting ground rather it
wauld b: harmful to themns:lves, That is
what hs said. Samz of my friznds said, even
though Khisi and Garo have different lan-
guages, they can live together in Nagaland.
But you know, Sir what is the present
position. India is divided on the basis
of language. There are linguistic States.
The question arises whether the Garo
hills people can live together with
more advanced Khasis. Prof. Swell claime
that they are advanc:d compared to the
other tribes. They had the privilege of hav-
ing th: capital in Shillong and they are
very advanced in educational and economic
fields also Ican tell you that there are 15 IAS
in Assam; six of tham are from Kham hills
and three from Lushai hills and three from
MNaga hills. What is left to the plains ? So,
compared to the others, they are advanced.
Coming to the Bill, my friead Mr. Shastri
has spokem about it and 1 subscribe to
what he says. | have no time to go into
that Bill. My request is only this that Ass-
am should not be reduced to the status of
a territory by amending the Constitution.
My appeal to the Home Minister again is
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not to delay taking a decision. Sometimes a
decision is taken which is not acceptable to
the people. Sometimes there is s0 much de-
lay in taking a decision that people get
tired and there is a flare up and so many
persons get killed. That should not be there.
We should also be firm in what we say.

Firmness may not be a right policy for
a democratic country but without firmness
you cannot rule the country, But Mr. Gho-
s¢c does not know anything about Assam.
The situation in Assam has not been creat-
ed by the Assamese people; it is created
by the British, There were so many diffe-
rent hill tribals such as the Mizos, MNagas,
Mikirs, Khasi and Garo hill tribes and they
were under different sclups; some of them
were in excluded areas; some in partially
excluded areas and some of them were
ruled through the political agent., All this
was created by the Brithish according to
their policy of divide and rule.

MR. Ganesh Ghosh must know that.
It was a divide and rule policy; this
policy was adopted by the British. (Interrup-
tion) Well, Mr. Communist, [ know. 1 know
that vou want to say. You want to establi-
sh conmunism there, the Mao Tse-tung
communists, And you want to establish
your position there. When he got up, 1
could not understand to what party he be-
longs. Thnis is the way they behave, So, I do
not pay heed to him. (Interruption).

Now, the question is, the Assamese
people should not be termed as exploiters
not only in the House, by those people
who ar: ignorant here but also by those
people who know fully well, who come from
Assam especially my hon. friend Shri Swell,
and at the same time, some others, (/nterrup-
tion). 1 do not want anyone to feel differeat.
We are all brethren. Let us all live toge-
ther. I appeal to the Home Minister to see
that by this arrangement, the setting up of
an autonomous State within Assam, othres
also do not insist on this experiment. My
friend Shri Hazarika and so many others
were giving examples of the atrocities that
arc taking place in Talengana and else-
where they also pointed out how people of
Darjecling want a separaie State and how
some other parts of India ate agltating fot
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a separate Statehood. Mr. Hazarika Stated
in the House that they are already rising
their heads in Assam in different names.
Therefore, looking to all this, I want the
Home Minister to see that such things do
not take place, and I appeal to him that
Assam should not go out of the map of
India by making Assam a luboratory for all
sorts of experiments. That is my appeal.

SHRI GANESH GHOSH : Sir, on a
personal explanation. My speech was very
much distorted. | mever said that the
Assam people are exploiting. [ said there
are vested interests which are exploiling
both the people of the plains and the
people of the hills. That is what 1 said.

SHRI HEM BARUA (Mangaldai): Sir,
the Constitution (Twenty-second Amend-
ment) Bill, 1968, has a definite purpose; the
purposc is to reorganise the present State
of Assam. The political contents of the
Bill are too vivid and too evident and there-
fore I would like to deal with «he  political
aspect of the Bill hefore coming 1o the
amendments  that 1 am moving today.
When ! begin to speak on the amendments,
1 shall refer to those aspects.

What is happening now ? This Bill
somehow or other does not reflect the spirit
of the declaration made on the 11th Septem-
ber, 1968 by the Home Miaister. We must
not forget that. It does not reflect that
spirit. But, at the same time, there is the
political aspect of the problem and to me,
what would happen is, if this Bill to reorga-
nise the State of Assam is accepted,
there would be a process of disintegration
in the country. The seeds of distintegra-
tion are inherent in the very body of this
Bill. Any Indian, who believes in pational
integration based on a stable and sound
foundation. would opp.ose this Bill bacause
it seeks to dismember this country into
pieces.

This matter was raised before the States
Reorg ion C issi also. The
States Reorganisation Commission rejected
this idea altogether be:ause the State
Reor isation C i8si knew the
psychology of the people, of some
of these people, to have a scparate State
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so that they may rule to their own advan-
tage. Therefore, the States Reorganisation
Commission rejected that idea of a separate
State in Assam as not feasible and it put
down its heavy foot on the dismemberment of
Uttar Pradesh also. We must not forget the
basic fact that Assam is a border State and it
is of strategic importance. We must not also
forget the fact that after the armed aggres-
sion by China in 1962 and by Pakistan in
1965-and because these armed aggressions
failed- these two countries are mow interested
in sabotaging the life in Assam by encoura-
ging the fissiparous tendencies within the
State and also by encouraging the Naga and

Mizo hostiles with arms and ammunition.

Who doss not know the involvement of
China and Pakistan into the ioternal affairs
of India 7 Everybody knows it.

We must not forget that Assam is a stra.
tegic area The Best thing would have been
to integrate the whole of the north-east into
a sort of fedcration or whatever you may
call it That would have helped you to
avoid the danger of fissiparous tendencies
and external enemies pouncing on you like
hawks.

What arc the arguments of the APHLC,
which is an organisation of hill leaders
founded in 1960 to oppose the Oficial
Language Bill of Assam 7 They opposed
it on the ground of linguistic exploitation,
When they were asked whether they would
give up their demand for a separate State
if the Bill is withdrawn, their reply was ‘no’.
Can you cite a single instance of lingui-
stic exploitation in the Bill 7 Cachar is a
Bengali-speaking area and people of Cachar
cun use Bengali upto the district level. The
hill areas of Assam can use any language
they like, because they differ from one
another in culture, ethoology and language.
Sections 4 and 5 of the Official Language
Act of Assam of 1960 are very clear. [ can
quote them, but ] have no time. While
correspondiog with Shillong or Delhi, they
can use either English or Hindi. Where
is the expoiltation 7 Do vou want to say
that Assamese should not be used as official
language even in the Brahmaputra valley
districts, whether 75 percent of people
spsak Assamese and 6 percent speak.
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Assamese as second language ? If you say
the Brahmaputra valley people should be
denied the use of their mother-tongue [ am
not going to tolerate it; I will lay down
my life for it. Where is the linguistic
exploitation 7

SHR1 B. K. DASCHOWDHURY
Many Bengali-medium institutions have becn
closed down in Goalpara and other parts of
Assam.

SHRI HEM BARUA : Bengali-medium
schools have not been closed down but the
peole have shown a preference to the use
of Assamese. [ must congratulate my
Bengali Muslim friends from Pakistan who
have settled in Assam who have adopted
Assamese language.

SHRI SWELL ; What does the hon.
member mean when he says Bengali Muslim
friends from Pakistan who have settled in
Assam 7

SHRI HEM BARUA : I have come
across Muslim boys from East Pakistan
writing poetry in Assamese.

Then, there is this argument of so-called
economic exploitation. [ can say there has
been no economic exploition. 1 do not
hold any brief for the Congress Government
in Assam, but 1 must say the correct thing.
The Pataskar Commission has exploded the
theory of ecconomic exploitation. The
percentage of literacy in hill areas has
increased from 16.49 to 28.26 per cent
during 1951 to 1961, whereas in the plain
areas it increased only from 18.49 to 27.23
per cent. During this very decade, the
number of hospitals in hill arecas rose from
4.21 to 11.21 whereas in increased from 4.69
to 592 only in plain districts. The per
capita contribution of the hill areas to the
State revenue during 1951-52 was only
2.56 and during 1964-65 it was 4.55. The
correspondiug figures for the plain districts
are 1251 and 32. The Pataskar Commission
bhas reported that the relative contribution
of the hiil districts to the State revenue are
much less in proportion to the population
and these have gone down during the period
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of 12 years from 1951-52. Is this a case
of economic exploitation ?

I am banking on the facts, figures and
statistics supplied by the Pataskar Commis-
sion Report.

16 hrs,

According to the Sixth Schedule of the
Constitution there are the District Councils.
These District councils have legislative,
executive and also judicial powers. In 1960
the Ramakrishna Mission applied for a plot
of land just outside five miles area of the
Deputy Commissionet’s residence in Shillong
in order to build up a first~class college.
But the permission was refused to that
Mission by the Executive Committee of the
area. There arc other instances also.

AN HON. MEMBER What was
the ground ?
SHRI HEM BARUA Because that

is an Indian Mission,

SHRI SWLLL : It is completely wrong.
I do not know whether they refused, but
if they refused it was............

MR. CHAIRMAN
is on his legs.

Shri Hem Barua

SHR1 SWELL : But the hon. Member
cannot put things in the House which are

' wrong.

SHR1 DHIRESWAR KALITA : Sir,
I rise toa point of order. Do all these
things relate to the Bill before the House ?

SHRI HEM BARUA : Sir, at the outset
1 said that this Bill has political contours,
1 would deal with the political aspect of the
problem and while discussing the clauses
I will speak on the amendments. I was
saying that the Ramakrishna Mission was
refused a plot of land and Shri Swell objec-
ted to that.

SHRI SWELL : 1 myself bave been
educated in the Ramakrishoa Mission, [
know these things. What the hon. Member
has said is untrue.
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SHRI HEM BARUA He does not
have the facts. He himself said “I do not
know". 'What is the total revenue of the
Hill Districts. There are seven Hill
District councils. The total revenue is only
Rs. 1 crore. Their annual budget is for
Rs. 9 crores. Wherefrom does the balance
of Rs. 8 crores come ? The Government of
Assam pays Rs § crores and the Central
Government gives Rs. 3 crores. The accounts
of the District Councils are never
allowed to be audited by a Government
Auditor. Is not that a fact 7 Even now
the people in hill areas of Assam do not
have to pay income-tax or wealth tax
although their per capita income has gone
up. Who is responsible far creating this
problem of disorganisation in the country ?
I say it is the English-educated people who
are responsible.

AN HON. MEMBER *: Speak in
Assamese.
SHRI HEM BARUA : 1 would like

to speak in Assamese. I do not like Eng-
lish language at all. I do not have any
weakness for English language at all. 1 have
to speak in this Janguage because | cannot
speak in any other language. If I could
spcak Hindi 1 would have spoken in Hindi.
I was saying that these people in the hill
areas do not have to pay income-lax or
wealth tax. [ throw down the gauntlet on
the floor of the House. If any body has
got the courage let him pick it up and say
that they have to pay income-tax and
wealth tax.

As I have said, this is a problem of
the English-educated people. What about
a particular lcader of the APHLC ? His
mother is an American, his wife is an
American and his brother and sister are both
American citizens.

SHRI SWELL : Sir, this is objectionable,
I ama leader of the APHLC. <Can any-
body say that 1 come from England or
America 7 Both his mother and father are
Indian citizens.

SHRI HEM BARUA : His mother
is an Amrican, his wife is an American and
his brother and sister are American citizens.
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SHRI SWELL : They are Tndian pationals.
If anybody marries somebody from outside
the country does he cease to be an Indian 7

MR. CHAIRMAN : Will you please
listen to me 7 The hon. Member, Shri Hem
Barua, has made certain statements about
some people outside the House. Of course,
he has not mentioned the name of that
particular person. So, technicaly speaking,
he can get away with it.

SHRI1 SWELL : He can as well say that
1 also come from America.

MR. CHAIRMAN : As | said, techniclly
speaking, he can get away by saying *I did
not mention any particular name”. But I am
sorry that a senior member like Shri Hem
Barua refers to names. which should be
well known to people, and makes such per-
sonal references which are irrelevant to the
debate. If Professor Swell wants to contra-
dict some of these statements, he can make
use of the opportunity when he will be called
upon to make a speech. So, 1 would request
him not 1o interrupt the speaker off and
on. Because, when he is called upon to
speak, he can make a reference to this speech,
conltradict the statement which the hon.
Member has made. At the same time, ]
would request Shri Hem Barua, who isa
very senior member of the House, to con-
fine himself to relevant facts, as far as this
Bill is concerned.

SHRI SWELL : I am not going to inter-
rupt him any more, but I only want to say
that this is the kind of mentality which
creates the demand a separate State.

MR. CHAIRMAN : He can refer to
that when he gets the opportunity.

SHRI HEM BARUA : It may be that
his mother is American and he may be an
Indian. Whatever that may be, in January
1967 an announcement was made by the
Home Ministcr about the reoganisation of
the State of Assam. As soon as this announ-
cement was made when the AHPLC leaders
came for parleys in Delhi, they went back
through Assam from Gaubati to Shillong
and they were all praising the Government

and saying “we are geiting a scparate State".
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Within a few weecks the Nepalese settlers
in Shillong were driven out and their houses
were burnt. [ met some of them in Gauhati
and they told me of their harrowing experi-
ences. Do not forget the fact that there are
two lakhs ol Neplese, Bengalis, Assamese
and other Hindi-speaking people in the hill
arcas of Assam. At the same time. this
declaration was made.

I heve got a lctter written by Mr. B. B.
Lyngdoh to one Mr. S. K. Sen, Son of Mrs.
Matielda Sen of Nongthymai, Laitumukhra,
Shillong. In that letter it is written :

“Dear S. K.,

From your mother ] learnt that jou
have got yourself transferred to Jaipur,
the capital of Rajasthan.”

--he was a big officer in the railways.

“Itis a very good thing that you
are in a better place and in better
~contacts with ex-rulers and jagirdars.
Hope, as per your promise, you have
sent the guns collectcd from them. We
need much help from the Class I officers
of KHASI like you besides more money.
1 am sure that you will fulfil vour
promise and come to free KHASILAND
sooner.

Please try to meet Rev. KYNDIA
who is proceeding to Agra for congre-
ssional meeting by 20th September 1968,
More you will hear from him of our
activities here. We are keenly waiting
for the announcement in Parliament
about our free KHASILAND. Like
Nagas and Mizos, we are also having a
Home Guard. As you told me that DIG
of Rajasthan Home guard is known to
you, please get some information from
him how to organise training and procure
some stores, We are ready to pay a
large amount to him through our agent
at Bombay.

Awnaiting your ecarly reply. Your
mother has givea me your monthly
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subscription. Thanks for it.
With best wishes,

Yours truly,
Sd/B. B. LYNGDOH."

This is the copy of a letter written by
the Chairman of AHPLC, Shillong to a
railway officer working in Jaipur. This shows
that some people there are not satisfid with
the announcement of the Home Minister.
This letter was written on the 2nd Septem-
ber. after the announcement. Why have
they trained this organisation ? For what ?

SHRI SWELL : Sir, | am not interrupt-
ing because you wanted me not to do it.
This is entirely false. The whole thing
should be enquired into.

SHRI HEM BARUA : In Khasi Hills
how many of the AHPLC lcaders are in
trade and commerce 7 Who are exploiting
the masses in the hilly arcas ?

Is it the people of the pliins or is it the
leaders who are doing it 7 It is ths leaders
who are doing it. | know of leaders who
have rented out their houses here to other
people. | know of leaders who do not have
to pay income-tax. | know of leaders who
obtain permits and licences from the Govern-
ment of Assam and make them available-to
whom ?-to the Goenkas in Shillong and the
Goenkas in Shillong reap a rich harvest of
money. They are having earnings, income-
tax free carnings. That is what is happening.
I know how corruption is getting into the
nerve of the country. Whoever indulges in
corruption needs to be condemned. Nobody
should indulge in this sort of corruption.

Do not know that all the coalmining
licences in the Khasi Hills are with the
Tribals and not a single coalmining licence
lies with any Indian of the plains ? Is it
exploitation by the plains people of the hill
people ? In the Shillong Secretariat there
are assistant superintendents, upper division
and lower division clerks. Their total num-
ber is 1,067 and out of these 1,067 people.
420 belong to the Hill Tribes. Do not forget
that Shillong is the capital of Assam and
everybody living in Assam has a claim on
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the Shillong Secre tariat. Do not also forget
the fact that the ratio of population is only
1:9. Yet, 40 percent of the employees be
long to the hill reas. Would you call it
exploitation ?

Whatever that might be, this Bill has
been described as a compromise Bill, Since
this is a compromise we have to accept it,
meekly or mildly is not my purpose. We
are happy that the compromise has been
reached. But, at the same time, we must
put the record straight becausc there are so
many people who speak of exploitation. Who
has been exploited and by whom ? I have
facts and figures with me to show that the
plains people have not exploited the hill
people. If I had got more time, 1 would
have shown that.

Whatever that might be, in the best
interest of the country 1 would say that
since this proposal to re-organise the State
of Assam has within it the seeds of disinteg-
ration not only for Assam but also for the
whole of India we have to be very careful
about this. Telangana is demanding, U.P. hills
are demanding and there are bigger waves
rising. | know that it was discussed in the
Cabinet meeting also, the problem of Telan-
gana and the problem about Jammu. These
are the parts of our country which are
demanding separale States on the lines of
this Bill. Thereforc we have to be ve y care-
ful about this Bill bxfore we give our assent
to it. The forces of disintegration are alreidy
there in this country. If Indii disintegrates,
who lives ? I would agree with Acharya
Kripalani-he also thinks like that-that th:
more a man becomes educated. the more
fissiparous he becomes in his mental make-
up. That is what is happening. Th: English
educated people in these hill areas want to
reap a benefit. They are speaking about
exploitation of the people. Everybody speaks
nbout‘ the exploitation of the people in order
to enjoy power by himself. This is the his-
tory of the bourgeoisie of this country.

SHRI P, VENKATASUBBAIAH (Nan-
dyal): Mr. Chairman, I rise to support the
Amendment Bill that has been brought
forward by the Home Minister. What has
necessitated my participation in this debate
is the fact that not only this Bill bas bad
the majority consensus of opiniop in this
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country but it opens a new chapter with
regard to the welfare and protection of the
economic interests of the Tribal people of

Assam,

In this conasction 1 have also to congra-
tulate the statcsmanship and the friendship
and the cpirit of accommodation that has
been shown not only by the leaders of the
Tribal people of Assam but also by the
people of Assam, and more so, the Chief
Minister of Assam and the President of the
Assam Pradesh Congress Committee and
their collcagues. After protracted negotia-
tions, much common ground was covered
and the result has been this picce of legisla-
tion that is before us. In this connection,
[ have to compliment the Home Minister
for having taken pains and for having been
patient in bringing thesc people together,
and in this process our Prim= Minister has
also played a very :ignificant part. 1 have
also to compliment the lcaders of other pol-
itical parties who have undersiood the situa-
tion in the present context of things amsd
have facilitated coming 1o a broad agreement
to bring forward this Bill.

Referring to the Bill, some hon. friends
have said thit it may lead to other fissipar-
ous teadencies and other divisive forces. 1
would only like to point out to our friends
that this matter of creating a sub-Siate within
the State of Assam has got nothing to do
with the cry or slogan of creating Staies on
other considerations, For instancc of late,
there has been a sort of demand for separa-
tion of Telengana from Andhra Pradesh.
Previously there has been some move to have
separate Vidarbha State, There has also
been a move for creation of a Jharkhand
State. There has also been some move to
have an old Mysore State without having
any thing to do with the areas that have
been added on to Mysore after the reorgani-
zation of States on a linguistic basis. 1 would
only want to bring to the notice of this hon.
House that a distinction has to be made
with regard to this Bill. When I say this, 1
want to quote the historical background
that has led to giving a separate status un-
dsr th: Constitution for the protection and
pr:se vation of tribal people. Starting from
Montagu-Chelmsford reforms and then the
Sim »n Commission's Report and also the
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Cabinet Mission's proposals, at every time,
a special emphasis has been made with reg-
ard to protecting the interests of the people
of these tribal areas. | wou:J only quote the
relevant passage that has been mentioned when
the Constitution was being frumed. Even when
the Conslitut.on was being framed, several
doubts were expressed with regard to the
desirability of having a scparate and special
position in the Constitution for these tribal
people. A Sub-Commiltee was appointed by
the Constituent Ass:mbly to go into this
matter, specially with regard to the tribal
population in Assam. They have summed
up the problem, the special position that has
been enjoyed by the tribal people of this
area. Here it is said:

“The tribes themselves are for the most
part extremely simple people who can
be and are exploited with ¢sc by plains
folk, resulting in ths passuge of land
formerly cultivated by then to moncy-
leaders and other erstwhile non-agricul-
turists. While a good number of supers-
titions and even harmful practices are
presalent among them, the tribes have
their own customs and way of life with
institution; like tribal and village panch-
ayets or councils which are wvery effect-
ive in smoothing village administration.
The sudden disruption of the tribals,
customs and ways by exposure to the
impact of a more complicated and soph-
isticated manner of life is capable of
doing great harm. Considering past
experience and the strong temptation to
take advantage of the tribals, simplicity
and weaknesses, it is esscntial to provide
statutory safeguards for the protection of
the land which is the mainstay of the
aboriginals economic life and for his
customs and institutions which, apart from
being his own, contain clements of
value.”

Hon. Shri Vajpayec has been telling that
is the legacy of the British Government.
But, Sir,1 am only reéferring to the view
that has been taken by the Constituent
Assembly. Who were the representatives of
our people who [Fframed the Constitution
which we hold in high esteom and respect
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even to this day 7 Who were the gentlemen
who were in charge of the Committee. He
is no less a person than Shri K.M. Munshi.
He also wanted that special rights and pri-
vileges should be given to these people and
he was particular that this should come in
the Sixth Schedule of our Constitution.

SHR1 HEM BARUA : That is why the
Sixth Schedule came.

SHR1 P. VENKATASUBBAIAH : He
siid many objections were raised parti-
cularly from somc quarters. Shri B. Das
from Orissa and other Members said that
a time may come that if we give concessions
to these people, it may lzad to the disinte-
gration of the country. Their arguments
were rebutted by Shri K.M. Munshi. I am
quoting Shri Munshi :

“We want that the Scheduled Tribes
in the whole country should be protected
from the destructive impact of races
possessing @ higher and more aggressir¢
culture and shyuld be encouraged to
develop their own autonomous life; at
th? same time we want them to take a
larger part in the life of the country
adopted, They should not be isolated
communities or little republics to be
perpetuated for ever.”

It was his idea that this matter has been
incorporated as giving special protection to
these tribal people. Flowing from that
special preservation of this people with
certain aspirations have been built up and
the tribal people wanted that their political
interest should be projected and their eco-
nomic way of life should be improved, their
social status should be brought on par with
the social status of the people living in the
plains. So, Sir, this aspect of the matter
was highlighted from time to time and they
wanted that they should have a reasonable
autonomy in their small sphere of the coun-
try where they were enjoying previously by
way of village panchayats and councils.

So, Sir, when this matter was focussed,
certain  Committees were appointed. The
Pataskar Committee was one. After the
Pataskar Committee, Ashoka Mehta Commi-
ttee also was constituted and these factors
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g0 to show that there has been an urge
among the people of the tribal area that
they must operate, they must act in a
manner that will be conducive to the interests
of the people and at the same time they
should not go against the interests of the
country as a whole and it should not disturb
the territorial integrity and sovereignty of
the country., These are the two factors
which were borne in mind and we should
not enter into a sort of acrimonious debate
that so and so is responsible for this or for
that.

Now, unfortunately, a sort of feeling
is coming in the minds of many of our
people. As Acharyaji has said that the more
we get educated, the more we would think
even in terms of scparation. But 1 think
one overriding motto has come to stay in
the minds of many of our people that is
‘community above country and myself above
community’. This is the sort of feeling and
we cannot blame only on particular class
of people as responsible for that. We have
to take the totality of the circumstances and
only in that broad context. We have to view
in @ most objective manner instead of shou-
ting and putting blame at the door of some-
body. If we are to think in terms of political
superiority or political lcadership, whatever
it is, some people are there who want to
take advantage of all these things. So we
must be all the more cautious but at the
same time we should keep in mind that the
popular aspiration of the people, to which-
ever part of the country they belong, must
be carefully gone into and as far as possible
rcgional autonomy has to be given.

Take for instance, the case of Nagaland.
Several times members here expressed appre-
hensioo that the creation of Nagaland would
lead to s0 many complications; what is this
small State with a 4-lakh populations; if
they want a separate State. everybody can
claim a separate State. We heard this sort
of arguments. Now we scc how sagacious
and farsighted the late Prime Minister,
Pandit Nehru, was, when this State was
constituted. We now see how it acts asa
stabilising force to protect the country from
the onslaughts of our enemies. The more
I sec things, the more [ am convinced that

our late Prime Minister was sagacious and
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statesmanlike enough to envisage a situation
like this by agreeing to constitute the State
of Nagaland.

We have to view things in this context.
The leaders of Assam, to whichever political
party they say belong, have shown great
statesmanship. Normally, the people of
Assam are very amiable, very affectionate;
of course, only today, Shri Hem Barua
became a little aggressive.

SHRI SWELL : Obnoxious.

SHRI P. VENKATASUBBAIAH : To
speak with him is a pleasure.

SHRT HEM BARUA : He says ‘obno-
xious'. When you speak the truth, you will
be described as obnoxious.

SHRI P. VENKATASUBBAIAH : He
is very affectionate and sometimes, romantic
also

SHRI HEM BARUA :
ment cr a kick ?

Is it a compli-

SHRI P. VENKATASUBBAIAH ; Of
course compliment.

I would only meke this appeal to fri-
ends from my State: let them not link up
this matter with the agitation for a separate
Telengana State. We cannot take this as an
example,

SHRI1 SWELL : Send Hem Barua there.

SHR1 ATAL BIHARI VAJPAYEE (Bal-

rampur) Why should it not bc an
example ?
SHRI P. VENKATASUBBAIAH :

Historically conditions are different.

There is no force in that. There it is a
question of the economic factor, regional
imbalance and backwardness. These are the
predominent factors. They do not find any
other outlet except this casy one of the
demand for a separate State, Whether by
having a separate State, you could achieve
these is a big question mark. I am wvery
doubtful about it. Because whichever State
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you take, there are places which are back-
ward. Even UP. | would remind Shri Vaj-
payee, has got backward areas,

SHR1 ATAL BIHAR! VAJPAYEE
Make it a sub-State.

SHRI1 P. VENKATASUBBAIAH : In
Andhra, the Telengana area is very back-
ward,. We must do whatever we can to
develop that area. But there are other areas
also in Andhra which are backward and

neglected, which reqguire more attc ition.
The constituency my hon. friend. Shri
Ranga, represcnts, Srikakulam, is as a

matter of fact, as buckward as Rayalasecma,
and Rayalascema is as backward as Telc-
ngana. We have to sec.things in this context.
A separate state is not a panacea for all
these ills.

Here this matter has to be viewed from
a different context. | hope all the hon.
members here will give unanimous support
to the creation of the autonomous State,
a new chapter will be ushered and there
will be no more bitterness and acrimony,
and the autonomous Statc that will be
formed will play its useful role in streng-
thening democracy and upholding the sover-
cignty and integrity of our nation,

SHR1 SWELL (Autcnomous Districts) :
Barring the obnoxious notc inducted into
the debatc by Mr. Hem Barua which 1 treat
with the contempt it deserves....

SHRI HEM BARUA : But what | said
was true and 1 can quote facts and ligures
from the Pataskar Report.. (luterruptions).

SHRI1 SWELL : I repeat that 1 treat it
with the centempt it deserves; I do not want
to refer to it any more.

SHR1 HEM BARUA : If 1 have erred,
1 have erred in the gieat company of Patas-
kar.

SHR] SWELL : Now, may I go on with
my speech 7 1 am happy to find that there
is a healthy note in the dcbate today and
eacept for nuances of emphasis there is gene-
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ral support for the principle behind this
Bil! and a general feeling of welcome that
at long last one throny political problem of
this country and that too in the strategic
border area is going to be settled, not by an
obiter dicta, not by a dikta or imposition
but by general agreament of the people
concerned. 1 have raspect for friends who
differ from me on certain principles. [ have
respect for my friend in the Jan Sangh, Mr.
Om Prukash Tyagi, and my friend. Mr.
Vajpayce leader of the Jan Sangh, who had
given cxpression to his views on many
uccasions, because they try to differ on the
basis of certain principles They have made
it clear that it is not their intention to stand
in the way of meeting the political aspira-
tions ol the hil peple and that is some-

thing very different from which our friend
Mr. Hem Barua has been trying to do in
this Housc.. .

SHRI HEM BARUA : 1 am also stand-
ing on principles; 1 Jo not belive in the
disintegration of this country.

MR. CHAIRMAN : Al every stage he
cannot interrupt like this,

SHRI SWELL :1 request you. Mr.
Chairman, to send the Marshal to sec whet-
her there are red ants ip his seat.

I think, Sir that I shall best discharge
my duty by devoting my entire speech to
answering certain important points which
my friends in the Jan Sangh have raised in
this debate, not with a view 1o be critical of
them or score debating points but in order
to be able to explain to the House certain
facts.

It has been sumbitted by my friends in
the Jan Sangh that the Government has
brought forward this Bill in a huff, that it
has pot taken the defence and the security
needs of that area fully into consideration
and that, therefore, instead of rushing
through with this Bill, the Governmeat
should appoiot another Commission, a defe-
nce-oriented commission that would go into
the entire question of Morth-castern India
de novo in a much wider context, 1 think
I have summarised the view of the friends
from the Jan Sangh correctly.
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I submit that the question of the hill
arcas is not a question which has originated
only yesterday. 1t was in 1954 when for the
first time the hill people gave united and
organised expression to their political as-
pirations for a szparate State within India
before the States Rcorganisation Commi-
ssion. In 1957 they fought the general
clections on the basis of this demand and
the Hill State candidates swept the polls in
CGaro, Khasi and Jaintia hills in the North
Cachar hills and in the Mizo hills.

SHRI HEM BARUA : In the North
Cuachar hills ?
SHRI SWELL Go and Jook at the

tigures of the 1957 general election results.
Let him not waste his breath.

SHR1 HEM BARUA : All the four scats
were won by the Congress Party.

SHRI SWELL : Will shut
bloady mouth ?

you up his

SHR1 SINIBAS MISRA (Cunack)
What is this, Sir ? He is saving somebody as
‘hloody’.

SHRI HEM BARUA : Those who do
not have reasons and cannot counter facts
with facts, start abusing. That is the culture
of this gentleman.

MR. CHAIRMAN : | request you...

SHRI SWELL : It it is unparliamentary,
1 withdraw it

MR. CHAIRMAN : Order, order.
SHRT SWELL : | withdraw it.

MR. CHAIRMAN : He has withdrawn

SHRI SWELL : 1 have withdrawn it
Allow me 10 proceed. | am interested in
putting my facts and not abusing anybody.

MR. CHAIRMAN : | will again reguest,
especially the two Members from Assam,
to restrain themselves as much as possible.
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SHRI HEM BARUA : I have not abused
anybody. I never made any abusive remarks
against anybody.

MR. CHAIRMAN : It is well known
that they cannot see eye 1o eyr on this
question. But still they have 10 co-exist and
they are coexisting so near to each other,

SHRI SWELL : Sir, 1 believe that all
these interruptions will not be taken from
the time that 1 have.

MR. CHAIRMAN : You gct along with
the speech.

SHRI SWELL : Sir, in 1960, in protest
against the declared intentions of the Assam
Statc Government to declare Assamese as

the sole official language of the State
of Assam, the APHLC was born. In
1962, the APHLC fought the general

election on the platform of a separate State
demand and again sweptl the polls, in the
Garo Hills, Khasi-Jaintia Hills and the
Mizo Hills securing, as in the Mizo Hills,
as many as 72 per cent of the votes. In 1963,
in the by-elections, caused by the block
resignations of the APHLC MLAs. It rep-
cated the same performance. In the elections
of 1967, it won all the seats in the Garo
Hills and the Khasi-Jaintia Hills. There were
no ¢lections in the Mizo Hills because in
the mecanwhile, in 1966, the bloody Mizo
revolution had broken out, (Iaterruption) 1
am using the word in the literal sense be-
cause there was a lot of blood that was
shed.

SHRI HEM BARUA : Now he is right.

SHRI RANDHIR SINGH Bloody
revolution or bloody Mizo revolution ?

SHRI SWELL Mizo revolutioa. 1
wouid like to remind you that during the
same period, north-eastern India had borne
the brunt of two international skirmishes,
the Chinese aggression in 1962 and the unde-
clared [ndo-Pakistan war in 1965.

Sir, 1 am pot a spokesman of the Govern-
ment. 1 sit oo this side of the House as you
see. 1 have many grouses against the Govern-
ment. If 1 am to be critical of them, I think
I have a lot of material in my bag 0 accuse
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them of breach of faith to the hill people.
But I must say this in all fairness that in
the dealings of the Government in all these
developments, they have rightly and stead-
fastly pursued the twin principles of firm-
ness to the rebels.

SHRI BASUMATARI : After the deci-
sion has been taken, why should they anta-
gonise the people ?

MR. CHAIRMAN : Order, order. You
have made your speech already.

SHRI SWELL :1 am saying thal in all
fairness I must say this to the Government:
that in all its dealings--the hon. Member
would not understand what 1 am trying to
say,...

MR. CHAIRMAN :
him.

Don’t listen 1o

SHRI SWELL : 1 am paying a compli-
ment to his Government. Try to under-
stand this. 1 am saying this: that the Govern-
ment has rightly and steadfastly pursued
the twin principles of firmness to the rebels
but conciliation to the lawabiding, patriotic,
political representatives of the people. There
have been numerous memoranda, representa-
tions, meetings, visits by more than one
Prime Minister and Ministers of the Central
Government to the hill areas; talks, pro-
posals, plans: the Scottish pattern of admi-
pistration in 1962, the Nehru Plan of full
autonomy in 1963. The Pataskar Commis-
sion’s report, Government of India's
anno uncement of January 13, 1967, Shri
Ashoka Mchta Committee’s report and last
of all, the sutonomous Hil State scheme,
which this Bill secks to give' effect to. 1 have
no reason to doubt, that the Government has
filly consulted the sec urity, defence and
intelligence person nel before arriving at this
concluso n and formulating this scheme.
If after -1l this, my fricnds in the Jan Sangh
still insist that Government is doing things
in a hurry, either there is something radi-
cally wrong with the Government, either
they are ‘hopelessly inefficient and by the
united will of this House, they must go lock,
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stock and barrel or my friends do not know
what they are talking about.

st witw qem @ . gFHo Qe THe
o Tz@ A T AT wFR wY A
fm ?

SHRI SWEEL : lam coming to that.
A contented and patriotic people on our
border, people who feel that they are loved,
cherished and listened to by the whole
nation, are the surest guarantee against
any external subordination or aggression.
1 have no quarre) with them that the defence
requirements of this country are uppermost.
If that is their stand 1 would like to ask
them why did they not raise this question
in 1954 when bluod began to flow in Naga-
land ? Why did they not raise itin 1962
when there was Chinese aggression 7 Why
did they mnot raise it in 1965 during the
Indo-Pakisthan conflict ? Why did they not
raise it in 1966 when the Mizo Hills exploded?
And, why do they raise it now?

SHRI OM PRAKASH TYAGI
raised this question in 1960.

: We

SHRI SWELL : Sir, 1 must say that
the scheme evolved is not the best solution.
There could be a better solution. But peace
and development in the north-eastern part
of India are of the utmost importance. A
lot of time has been lost in the last 15 years
in talks and negotiations. If something out
of the welter of the conflicting attitudes
and interests surfaces that serves as a com-
mon denominator on which large bodies of
men could function together, I want to ask
whether we should not grasp that opportu-
nity. And, we are grasping that opportunity.
It is in this spirit that we in the APHLC
have agreed to give this plan a fair trial.

16.44 hrs.
[Mr. DEPUTY-SPEAKER in the chair.]

I would like to take this opportunity
to tell the House and the country as a whole
that we in the hill areas and border arcas
love this country and we realise that our
strength lies in the combined strength of
the 500 million Indians. More than that
we realise that our rating in the world and
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that, is not divisible from the rating of India
as a whole, Therefore, we cannot afford to
do anythiug to diminish that strength or
reduce that status.

Another argument that has been advan-
ced is that if this Bill is accepted, it will set

in notion an unhealthy chain reaction in the

country, It was said thatits repercussions wou-
Id be felt in such arexs like Telengana, the
Tribal areas of Bihar and the hill areas of
Uttar Pradesh. Frankly, Sir, I do not under-
stand this argument. What do the hon.
Members mean to convey 7 Is it their inten-.
tion that because there are problems in this
country-there are bound to be problems we
are a living nation and if we do not have
problems we arc not a living nation-and
these problems await solution and because
the solution of one problem in one part of
the country is likely to make the solution
of another prioblem in another part of the
country more urgent therefore nothing
should be don: and the Government should
sit tight over these problems until the under
ground stcam of discontent blows the lid
off and the wholc thing cxnlodes in our
face as we see in Pakistan ? 1s that the
proposal ? My hon. friends Shri Tyagi also
agrees with me that-that is not the intention.

If that is not the intention, I would
submit that this is a special problem. The
Constitution also has recognised this asa
special problem. The Constitution has
recognised the distinctive nature of the hill
areas of Assam and that is why it has evol-
ved the Sixth Schedule of the Constitution
which is applied to these areas only and to
no other areas.

This is a scheme that is applicable only
to the hill areas of Assam. If that helps in
solving other problems 1 shall be happy.
But to say that because this solution is
likely to make the solution of other prob-
lems quicker and nothing should be done,
I submit in all humility, it isa retrograde
step which will ealarge the scope of troub-
les like we have in Nagaland and Mizo
Hills and engulf that part of our country
in the flames of resurrection.
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Having said that, I have only one final
appeal to make to the Home Minister. He
knows that very well, Clause (3) of Section
2 of the Bill says that any amendment of
the reorganisation law, the law that will be
passed by this House alter this Bill is passed,
will need a two-third majority. I submit
this is an unusual procedure, It is a depar-
ture from the normal parliamentary prac-
tice. Many Members have emphasised this.
Besides, I would like to say this scheme
is a new concept. The whole thing can be
worked out successfully only if the two
areas, the hills and the plains, and the two
States, the autonomous State and the State
of Assam, work in a spirit of cooperation,

How can that spirit of cooperation be
achieved 7 It can be achieved only
if there is enough flexibility, if

there is no rigidity standing in the way of
adjustments as and when necessary. There-
fore, I would make this earnest appeal to
the Home Minister and to the House even
at this late stage that if you really want this
scheme to work successfully-I promise to
him here and now that as far as I am con-
cerned and the APHLC are concerned we
have given our word of honour that we
shall do everything to make this a success-
give us the opportunity and do not make
things so rigid. I would appeal to him to
drop this provision from this Bill.

SHRI JAIPAL SINGH (Khunti) : Mr.
Deputy-Speaker, Sir, as an Adivasi, as a
girijan, 1 naturally support this Bill. I regret
that it has taken such a long time to bring
this solution.And the solution is a partial one;
via media it is called, consensus.I do not
kaow what the Homne Minister himselfl is
thinking of. Anyhow, this is an admission
that this is an interim measure, that someth-
ing will follow, has to follow.

Now, my hon. friend, the poet, Shri Hom
Barua, seems to have an obsession of disinte-
gration and fissiparous tendencies. He
forgets that Madhya Pradesh must be split
up into two or three States for it is too
unwieldy, Ther> are other States also which
have to be split. There must be Jharkhand
for peace in that area; there must be an
industrial State, that is Jharkhand. Why
are you frightened 7 1 think ome of tbe
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biggest mistakes the Congress Government
made was to merge Coorg with Mysore. |
can mention many other areas also.

Shri Venkatasubbaiah was quoting from
the Constituent Assembly records. | wasa
member of that Minorities Committee. Only
heaven can tell why therc were two minority
sub-committees, one for Assam and the
other for the rest of India. The tribals of
Assam seem to be different from the tribals
of other parts of India. Bardoloi and Thakar
Bapa conspired to put 25 lakhs of Tea
Garden Adibasis in the gencral list. What
has Shri Hem Barua to suy about that 7
They were all Adibasis of Assam. [s that
not exploitation ? It is nothing but explo-
itation of 30 lakhs of Adibasis by the vested
interests of Assan,

SHRI HEM BARUA: Heis an FEnglish
educated man and he is exploiting the tribals
by using their name. He is enjoving himsell
at their expense, | know. He wants to be a
Member of Parliament by exploiting their
name. That is what he is doing. What has
he done for the community ?

SHRI SWELL: Sir, this is unparliament-
ary. Can a member say that another member
comes to this House by exploiting the peo-
ple 7

MR. DEPUTY.SPEAKER: It
fair.,

is not

SHRI BASUMATARI: Sir, is it the mo-
opoly of the general members to exploit the
goneral masses ? What is wrong with the
tribal members exploiting the tribal masses ?

SHRI SWELL; Sir, I would like you to
take it very seriously. The remarks of Shri
Hem Barua are very objectionable. By those
remarks he i bringing this House into can-
tempt, including yourself. If somebody says
that we have come to this House by exploit-
ing the people, the voters, I think that is
something about which we should take ser-
ious notice. )

MR. DEPUTY-SPEAKER :It i very un-
fortunate,
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SHR] H, N. MUKERIJEE: (Calcufta-
North-East) The Chair should insist on its
withdrawal. He is a member of long stand-
ing and he has referred to another member
individually as exploiting certain sections of
our people....(interruptions).

SHR1 HEM BARUA: | have not levelled
any charge against every member of this hon.
House | have levelled the charge against
Shri Jaipal Singh, because I know that Shri
Jaipal Singh is expioiting the tribals, for
whom he has done nothing.

SHRI SWELL.: Sir, he is repeating the
same charge. He must withdraw it, Other-
wise, it is impossible for us 1o continue in
this manner.

SHRI1 H. N, MUKERIJEE: The conduct
of the hon. Member is objcctionable.

SHRI RANGA: | would request Shri
Hem Barua to withdraw those words.

MR. DEPUTY-SPEAKER: It is very
unfair. May 1 request the hon. Member to
withdraw those words ?

SHRI HEM BARUA: [t is the arroga-
nce of members that makes it impossible for
other people to get on. Sir. vou know how
arrogant Shri Swell is.

SHRI R, D. BHANDARE (Bombay-
Central): You can ask him to withdraw this.
It is the constituency which has elected him
and the constituency is consisting of Triba-
Is. How cana Member accuse that he is
exploiting his people 7 Either he should
withdraw it or it should be expunged.

SHRI SWELL: If he does not withdraw
it, I say that Shri Hem Barua has come to
this House by cheating the people. . . . . -
(Interruption).

MR. DEPUTY.SPEAKER: I
leave it to his good sense to withdraw.

would

SHRI JAIPAL SINGH:1 am not very
proud of the disgraceful performance of my
poet friend. It is this type of behaviour that
has made them want to be separated from
Assam, this kind of demonstration on the
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floor of this House. I hope, he is nota
Characteristic representative of the south of
the Biahmaputra. That will be very unfort-
unate for this country Here they get toge-
ther after a long time and say that they will
work together and give it a [lair trial and
then there is this =ort of a thing ! It is a
very unfortunate performance, Shri Hem
Barua.

16.57 brs.

[MR. SPEAKER in the Chair]

, Sir,as | said earlier on, I give my bles
ssing to this and I hope it will receive all
the support.

SHRI LOBO PRABHU (Udipi): Sir,
this Bill and this proposal come as the best
of many a bad alternative. My party has
not stood for linguistic divisions® my party
does not stand for the fragmentation of this
country. But what is the alternative. if you
do not have this particular proposal 7 Do
you want another Nagaland ? Do you want
a separate slate for this area ? If not, do
you want Khasis as you have had undergro-
und Nagas and underground Mizos ?

This is a political solution now having
a constitutional form. IT the people of
plains had been reasonable in 1960 and had
withheld the Language Bill, this situation
would not have arisen. They had made the
mistake, but now they have the good fortune,
I would like to point out, that these areas
have not gone thc way of Nagaland and
they are still remaining as a part of Assam.
The sacrifice is not of the plainsmen: the
sacrifice is of these arcas, that they have
accepted a modified form of Statehood.

" SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Long live sacrifice !

SHRT LOBO PRABHU: Now I am com-
ing to the Bill because I am a little appreh-
cnsive thatit willnot end the long delay
which has already taken place. Itis a very
involved Bill. This is not in any way to be
critical of the Joint sclect committee and
the Home Minister who indeed has done a
great job of work getting this Bill and this
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agreemeat; it is only to supplement their
efforts that [ would like to point out that
there are certain defecis in this Bill which
may tend to delay it.

It is a Bill which seeins to me to be full
of alternatives from beginning to end. It be-
gins by saying:e

“a body, whether clected or partly
nominated and partly elected™.

I have an ameniment on that on which
Shri Ranga has already mentioned his supp-
ort. What is the idea of having a body which
is partly eclected and partly nominated 7 It
recalls the British way of democracy which
one would have thought was over,
If you nominate any one, you arc going
to reduce the importance not only of the
others who come by elections, but you are
going to reduce the importance of that
body itself. This particular body in not
going to have the same character as a fully
elective body like the Legislative Council

of the Assam State. Therc seems (o be no
meaning at all in the propusal for nomina-
tion.

17 brs.

Secondly, who is o make the nomina-
tion ? Is it to be the State of Assam ? Ts it
to be this autonomous State or is it be the
Cenire T What is the patronage which will
be involved ? What is the distortion in
democracy which will arise ? Here, you
have an unnecessary alternative.

I come to the second alterpative which
is Legislature of autonomous State or a
Council of Ministers. You do not secm to
have made up your mind whether you
want a Council of Ministers or Legislature
of both. This will lead to more scrimonious
discussion of the kind we have had today.
Why not eliminate the word “or" and say
‘and’ as it is likely to be 7

The third alternative is to make laws
“for the whole or any part thereof, whe-
ther to the exclusion of the Legisiature of
the State of Asenm or otherwisc™. I do not
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understand why this particular alternative
is being introduced when you can say, ‘to
make laws within its competence’,

The fourth alternative is rather more
important than the other on2s. You provide
that taxes which are attributable to the
State alone should come under the power
of this body. Now it has already been
described--details have been given.-that the
taxes attributable at present of this parti-
cular area are Rs. 1 crore out of Rs 9
crores of expenditure. The implication will
be that this body will be entitled only to
Rs. 1 crore and not Rs. 9 crores. [ would
suggest, if you want to place any limit, you
may say, ‘taxes which are in present propor-
tion to the total of the Assam State’. Other-
wise, you are going to be slightly unfair to
the autonomous State because you are
reducing the proportion of taxes over which
they have control. So, I would sugges! that
you may say, ‘taxes which now constitute
the proportion of this arca in the total of
the Assam State’.

The fifth alternative is akout this Auto-
nomous State being treated as a  Stale with
reference to Constitution. This will lead to
a lot of complications because this parti-
cular State has got no separate judiciary,
separate public service commission and
separate so many other things. This was
pointed out in the minute of dissent of the
first Member, Mr. Chandrasckharan. So,
that is again a confusing item that you have
unnecessarily introduced.

Lastly, there is this item on which there
is my amendment, on which there has been
very cogent comment by Mr. Ranga and a
very vehement comment by Mr. Swell, that
the amendment should not be by a two-
third majorty but by a simple majority. The
point that I wish to make is this. 1f the
law can be passed by a simplc majority, it
is not at all logical that the amendment
should require a two-third majority. 1 am
pointing this out because I am anxious that
no further delay should be added in legisla-
tion. Thisisa very inflammable question,
The more you delay the more difficult it
will become. Time has passed, 1 think, even

MARCH 25, 1969

(22nd Amdt.) Bill 300

since the proposal was made, and I

would, therefore, suggest that the Bill
establishing the Autonomous State, the
Hill State, should come forward at once.
In fact, it would have been to the advantage
of this legislation if that Bill had accom-
panied this, so that one would have known
what exactly is meant by the enabling mea-
sure. I would say, Sir, that on this question
the House should agree to a concensus
that there shoul be no argument because in
this area the whole of this country is
concerned, not only the State of Assam. If
we connot defend that border with the
loyalty of those people, we are not defending
India. So 1 congratulate for bringing this
Bill. T also urge upon you 1o accept my Iwo
amendments--first in respect of dropping the
nomination and the sccond in respect of
the provision for a two-third majority for
amendment.

oY wagw oAt qre (JEia) o weme
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feg smr@m W gAAE @gw ¥},
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w1 S0 ST | AT DA 717 M, dTW



301 Constitution

T o WX qgrer W @ N A g
fr &< & 7 w91 w3 &7 K@ ww
& a1 717 & afcy qoft qEE F wEg
rgar § f+

“arar & A Y fA R #1
g @ feE s,

qgared,  gqgarenr,  fee
gz &w T smemr

Xew qa &1 &gw war § 5 o
I FUET JEIAAM AT § WL ITHF
4 7037 90 a7 ag %¢ fF @ = &¢-
T F gaAg A4} &, fag wedi & @Y
qoReT A8 &, 1 & g g e fE
99 & 99 FAT FERIAT @A &1 I,
AfFrgrma quagi mifs gr s &
toEmAE FEWR aft wy A Ea &
T awwar e oot A el ged @
g

queTEY  ®  gerEET T g,
fasts 2 & agamar war §

¥y faen 78 | ww a7 T W A Q@
& dfew gart st wegry ow wmifge @ar-
"agt §, YwrEral Y g {0 feadr
A § FEA q9AT 1T FEY & | W
qaw # T qEEAE 1 g § WA fgyg
®1 qarer § | a8 gwE & s wrf ooy
®1 qiffraE & 9T @18 ) AfET ww
37 & qrw fasrad wriel, agh & fggwl
#t foomad sady, agi 9 gE0 ATET-
f@rs At fasad wiait fs five &
WX Ik vy sarefigie R @
frreif v afigfs wag ¥ g
T B aed WXy | Aot qTEIT WY
7 Tz e wrfgd fe fore e & T
oy saw d, fm TR AOE
foar wr @, 3@ W g ag e ot

CHAITRA 4, 1891 (SAKA)

(22nd Amde) Bill 382

dt s gow & g%3 et omd | & o B
g'ﬁ;mmqﬁﬂ'mfmo-ﬁoom
M TAE F @ FTR TR R TH
fear agiox Wi s E wWrE ) A
o7t e forw & grg 3 faefl w21 §,
fam & wa@i ¥ A0 ard fasht wA R
ag Wiy femr € 7€ *ew Ty T Ar Q@
& ofar w97 ? few fad 7 o oo
ar g =Tfgd

& ar mw grar < fao wrfaer wd
f& fro @aw gw gret o s fafrex
T ITHT | X FIE ATAT TErEY AT A%
fafrezt aar @ ol waw & Yefafed o
®Y TaTT Ay gH Y dawaw A8 g
BT GW N qWT TW A@ FAG @
aT At & & fF g @ @ e

¥ ot ot w1 g T@gr ar o AT faw
¥ g7 ferg aet gaaw & 1 qg wgN
fr &% gawy daew foar & s & wgr-
qg & aie ¥ Nt wgar § e gt wvAwr
17 ot § I% Arg TETE A & @)
W SAEAY At § 6T B GEAEAT H W
fer gimit I T ag & ar 7 A
fFA T 1T g ag & ¥ &
g%e g% Ig AT A WA, T ATy
A Fzx Az v @N, «@ pfeara &
arq 2 fazeal wY wgrlt edr | dar
Dawar g1 ag ges ¥ fag gfwT R
ag ®e g% fog wifaw garfes § @
agTet gend ¥ A & ar fre w@Aw & fag
aferdw & fgg ¥ag o adi §1 50
@ wE) araEdY @Y wH § ol ey k
fe gw araw & am & | AfeT dns @
FRIAT, GATCT AT, EAT AT Wi
g & dr waw www § afier 9w
wTare 9T 3 & gwE g A fey ank
TWE! AT AgT W wwar § 1 gy qerw
o & W awd &1 ax S § e wolt



103 Constitution

{ =h sagm ot 2T )

wzd AARA § 2@ 9 w9 ww
UEFLAT | WA A7 g9 K @A)
AT A & ) & oFA g A
aw @t 7 Q¥ g N & w4 f fF 9w
g A 1 =g fagr «g &% fagr 1 37 37
frrom smaw & 3w & g7 7@
SJrEY | s F g FFTA awaa ) e
w11 w9 Aefaeqd aqraw ) feegeam #
o T GEEAM A £ qE AT
¥ afr SizAfE & 31 3% fao
v AT qfseard FA070 Feoar o &4
oF JIC AT qAS) TAR F) § IAY AT ATH
A AN ? oF A IAF @A F fag
o d WIgE  AAHT g @A |
WYET AW E 1 wOw gEifE ag
M 7T @ | garfexanz a1 37 faay
RN ARG AT R 7 aAr IH AR
& a1 W@ 3 % uF gagea v faas
arw fafrez wga &, =T o1 g7 @A
@1 gar &, ag 77 faatr 73w @ gt
#gafemagadid g1 & wOEfF Y
qgandT @ arE fd 7% 7 A5 IAWA
aTz # d=T &1t Ara | wra IFAA Ay A
g% wfe waz aaqagiggm, A
W g1 T agi wrE WK & 731 g1 AR
a, 78 g N W fegem #7oow
awH, OF qHE H fogearT A wawa
#t fgwroa ¥ fAC 58 a1 F KA7 aTyM

frIoe M fag INA FAT
g agt g A IEW w<E e

ag ad @@ foam a@mam arfe gfve @t
@R AR AT AT Y ) AT W FIH
waw g2 feoafaen o <@ §, fagess =
Q@ §, wgAET ®1 R § AW T
5@ QN gH W fE gew w1 qU AT
ATt 0 )

% quer g% W § 5 oW
T w fear & grew w1 A g TR

MARCH 25, 1969

(22nd Admt.) Bill 304

ffeamT gk 38 fa= & g7 = fau
a7 431 f& § ges) 7.9 € ay § o
fesmr g Ar | any g ag i TE)
w1zt 71 ofeq Age 7 =fmai ) W9R)
qgrz F4 a=faar &Y gEF a9 i
WA ag oF ad AT Y AT faar A
wfeT agre @Ay awfagt SRR &1 ) @3
TR A7) FHrew fazar) gz & fag-
590 #X fraa= @ &10 | wed e w
Fa8 A7 & fao gay g 7 9 fFwaq
7T 70 Ay fmaw fAwEr &9 A4
gary ArETt 1 ageny & fog, IAwY @A
% fau, 3371 gw T ¥ fAau . afew
fr2dY mramy #4v 78 el | ag FIW
f& quare} 7 &1 gex & grond & fag,
FEAr gAAIA Y § g £ & fag areEt
st #t gram f&m afew owd duami
# oF ST 7 oF A8 2 g g
T wrooF W FTTH famur | A aw
Fgm & wq 15 &Y 7 12 & 54 faw @1
o gFSl wAT fFar wmanr g, form w1
oF z%2T gAT fear wwAr 3, gaw s
fzur AT 3 1 gave faad f5 oft g 5
o 3T agT TR ot FY A FT A agy
gt &1 AY @gT ot F€t qF FY agr g
7z f6T od A7 oF3H g7 FF o
wE

(PE5) IS dlase 2]

S U2 vt e 2K
ot D s B Y
woporly B by ol gyl
'lﬂghk‘w‘*'“l’)“)q ‘-"-')-‘.-‘-I) ;ﬂu-v p’
RV1U PRSI SRESVZINT) s® 1",{ LT
emye® fT oS Kyt S ksl
d?"‘_s GZST j)l' QKGQ‘J"'::!_U));J
S 18w lged § Jologe® P SF 40
et e 1y loB (1o p2 530S
wdle Jyl S glis m K1 o3 Bym 1yp i



305 Constitution

9 e Sl el loasS
K o gt enyler K (22 By
SRR QU TERE T SR 19
L8] e Sy gt gt 1S Py E
ST LR S L B
Jlame Byozm ity o) B Vg 1§ ol
el el (TS (B cogoen By B
R X NS P MR P (P
=5 BT e b &
S By ST A S aap oW
‘-SK—_\J" 5 Ks ér..a)l,.!lo ‘sr-,é
Ul,.r.s'q) cg.ﬂ... _<~_ ),1 Jgrr.....ks
Urd et (oSt e By
Bl Skl o b ) S
gy 3b 58 (K e gl udle cole
ABey 0 oSk e Sl
e bl bayRaly o B oS xdd e e®
-—-ﬂaus‘_sgiu_g.il&aiqjjhéua'l
lj.-u:A y ---e'—ufjln ¢_ c_bjg <
qeeder Llge o L) ylOpm S 9B
ShoaS S S galy) sl ool
e By » LS 2T o 1By 1gS i) oS
,_5)1‘-""5’"" = I i =...;L-l- e=y=e
oy oS P ‘5‘5‘.5'"“3
S astl gk -55 SNy syl sy
Byle oo oIl R B S
$ P S5 oSS T
—citle S

W e $10n 3 o
Ao u‘) A e B =--9$
PN )l‘*‘ U R
=l By W s Sl
S5 e ol S e i)

—e=KIyE Ly f"“s)’ grd 2y
P S ol wl el Sl
')'Ui-)l’ L_ﬂl/,l oS

e mEy g S gt o
S ) s

CHAITRA 4, 1891 .(S4RA)

(22nd Amd: ) Bl 206

p sty eyt Sam S5 S 8
— Syt

= o =F é’.s"«ﬂi}“c'
ti:')&c\fbu[._d.} -J-.g.a,::Jpﬂ_..]
e lle dloge oS ot agile oS )
o cod )| 8y ot S 931 8 b0 e
wlh oy e glod oS ) oY -
ey U RIEPY (PPN IU R § |
oy SN B S b _able B
:éc,Lo ::3‘-053 H_)i L}"'JJ n—gz_‘\—g
“s).q UL‘;S\E;'I L] UJ .-_.J.-,J 31

l,a.\ }’1 _g.g =__“| ,'IJ‘._., =_...S v}
5 o et S wtllse Syl e o - o0
Bl oS ol 2" re o 23 S e
; —s U,J:l:ublq_,
p2t 8 S (S 5S ule eS Ik
":rq)h?' ='-"Jw!£l <&
OogE St g Syl

_.c__%'i

15 g8 B o S sl o) g
oo o 51 e Pl plobes By B
2 S et b o 90 S F o
L ed g g P g ke con (g
e $- P wﬂﬁ" tobe ==~ Mgy =S
"”) t‘ab - CHJ S ‘lfi,,f St i
B P i R s A
PP esS gl B Ky pp 1 e
Sy =Py £ty P S Ul
e s K e gr@ o~ P
o =By 9P S oS

~u32 S el e sl
"U)‘b Lﬂs hu‘l" =3 =="JJ"$



o7 Constitution

! ;h! —‘!*—é\'ﬂ‘ el s ‘j“""v"
Huogss"'v"'.igsei cT:é’;:i&_L&!)g
w2 Fyme it o2y
e Py B @ b Syl S
gSJJ'! n_'!_‘.1.} ,S d,&sudl Lesdl{ \--s)le-c
S sty ol SR e
B o ool wygarge QIS
sl o )o® g5y 5l cePezgS Rte 9P
Bl s UplgS oy oy o2 192 gk
T S o 4 S e e
el il @l Lgr LS e
e B em e oS il
- S e J mo
K 235 =85 d.(:)n [ESCRPeY-
éiﬁﬁb o éc.’h & cl.&l N Nl
13162 g @ gyl SIS eyl
TRy e
Ul:-...,..\.-..r: JS grom SI-8 _gmon
S gl S8 S s 5 S
g'i'}” ¢ e el L3P P e o
anyen 88 g S8 S ey
£y &55)1 S B Jily )
,JJ ,’ 'ET_,D v.'.'x{;(r_.i.'.ﬂ Ju.ﬂ..r_l )’1
Byl ppgSilper pll ey s
T R
Ip B S S 2 5 gme Lyl S
—<2 Uy i y»

Aol € gpp I L2 BT e
,‘-‘- LSGI 14 :F,“, LM_L"J u'—-:)

o J"‘ c...‘-""@‘r Lol o Jre JI')S
2K oo Sl B ol g
jSJ,& 2 l-1gr lzgla Wl o4 J‘“”) é
gl oL yphandu—cgl c2glo ol o
s e o le
Syt o gHE s e
Sl 1 o ool e oy S
SpyeS ol pleble oen ?yly

| e
R

MARCH 25, 1969

(22nd Admt) Bill 308

S Sy Sl D oo oS ) eS8y
o8 gm oyl £ RAMge pae 19l B
J)l 1.5"(‘ )g L"’l”) & L‘d’)’ = G-QS
P o lall gl £ U" e
sNam S 2 N c“:f B,
oS o S e ) S
U,,“:.,b d.-S n—_'ll:.ad )I e chn u«‘
::y(h S Y ez P o) eSS
o vl S ety IS S S
S &y S B
2y 1P Spahs ol oS oylets®
ef K a-cB K g2 o) Lk S
JU D L) ke g2 S B
e e Sle e Syl
OB S R b e 2Py
S5 R ol o & (e P A0
PR IS A L N T
S A e WS e g
-t ylep-lingen — o ylom oS8 o (K
N Uiy D18 1ylod g plcas 2lag g y\e®
] Bal ol S I
et e TR e
b o0 pag M9 AP LKala Log
Fap xS 2 Soff w-2 K
Sl el g b e
s 1) S gKim (2 2T -
NalaUs R o e 2 ged
LgS e (o8t =fs® ols® o gKam
43 CKogfld gy g oK oS (o p0
S M e pe o) ol 0 TS
T e el =S ele oIS 5
et go T S -2 af Ly DKLy
"3 BN pee lamgun-S ol
S P e AP 2Py gl
e 8 2L W2 FHsl
S -6 o Gy ey ol Syl

=l 2 ol P Bl



309 Constitution

-bla paess 5hL 4ol
R M ey

Al d T ool 8 S casSy JU S
Syl I gS B )
- NER PR LT PNRUN P

Sadf s Sl B Ll S )

esl ol oS RT B I
KL ol gl o S g€ oy S

g2l ohe= ot D £ ST

S sl sV oD Lol Sl
S e ed) S S

g Sl ekl B K o Yl

S ety SIS L
cod 28y st entl T SE €

Bl LS QT <E K1 )S e

calle 1S DB () K g

,:_s_‘;.a.aﬁ Eyscd Ule QJ.L’,L()S ol

I g e 30l b e 0 S

st 3! e e d K S

8l 0\ S clae Py - =
= ‘_.;_‘J’S' J,.g.t «.SEJ" jal . <] 78

N V)

THE MINISTER OF HOME ATFAIRS
(SHRI Y. B. CHAVAN) : During the last
four or five hours, we have had a v 'r; useful
and interesting debate on the Constitution
(amendement) Bill. Except a few speakers
including the last one, most of the sp:-
akers welcomed the present me sures to have
an autonomous State for the hill - reas in
Assam. [ can understand their sentiments; 1
am pot indiffcrent to the seatiments that
prompted the Jan Sangh and th: PSP leade s
to express a different view on this particular
matter. I certainly do respent the very high and
noble national seniiments expressed by my
hon. friend Abdul Ghani Dar., But we are
not merely competing with each other in
expressing sentiments; we are trying to deal
with hard realities of political life in India.
We know that in the eastern region of
India there was a steady and scienufic
effort by the British imperialism to isolate
the hill arcas from the rest of India and
they were never allowed to become part of
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the main stream of pational life. They
followed. really speaking, a divide and rile
policy. But I mus! say that the Constiluent
Assembly in its wisdom took a very impor-
tant step, the details of which were given hy
my hon. friend Prof Ranga, for bringing
those arcas into social, economic and
political life of Assam and thus make the
whole area part of the main strcam of nati-
onal life. This Bill does not want to undo
that. Members said that we were trying to
cut one part of the body or onc pan
of the heart and what not; some poetic
and romantic ref:rence also can be
made. It is not xo. We are accepting a
certain realtiy. The moment after the Consti-
tution came into force problems appeared.
One could not have said: we have solved the
problem and would-would be no further
difficulties. Immediately after that, the aspi-
rations of the hill people became evident.
do nct want to go into the causes and
analyse whether it was due to linguistic
policy or something elsc. Maybe, I would
agree with Mr. Hem Barua; maybe, it is not
linguistic policy that was responsible but
something else. I have had some opportuni-
ties to discuss this matter wih Mr. Hem
Barua himself. Even he never claimed thai
there was no problem to be solved. But the
differences are about the solution to the
problem. The problem was there. We did
not rush to find out solutions, How many
leaders were brought together ? How
many Commissions sat 7 How many
conferences and how many commitiees were
there? 1 have great faith in the democratic
founctioning of this country. The continued
dialogue helped to find out a solution:
we did not allow ourselves to become des-
pondent. Neither did we despair. A sclution
was found. I must say that it is the wisdom of
all the political parties that has helped to find
a solution Mr. Hem Barua began his speech
by saying that this Bill did not represent the
spirit of the declaration of 11 September.
I was interested in sceing how he was going
to prove that. But he did not go into
the details of it. 1 can assure him that
this is the full embodiment of the spirit of
the declaration of 11 September 1968.
He scems to have forgotten what he had
said then. I have got a press cutting of what
he said then, Even then he said that it had
seeds of disintegration but at the sometime
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he said something elsz and [ should like to
remind him of that, This is from Assam
Tribune which printed its despatch from
New Delhi:

*Shri Hem Barua, Praja Socialist mem-
ber  of Praliament from Assam  said
today that Centre's decision to caive out
an autonomous hill Siate in Assam can
be experimented as a measure of cone-
erted living and harmonious relations
between the different scctions of the
people Assam.”

I do not think that anybody can better
describe the present solution. Has he forgo-
ttem what he said then ?

SHRI HEM BARUA: | said ulihough

the seeds of disintegration are inheient in

this propo al (vt rruption) ... here is a sentc=

nce after that. The sceds of disintegration
#re inherent,

SHRI Y. B. CHAVAN : [ am not critici«
sing you. Even though you spoke differently,
I know your heart. Your heart is with
the Bill. So, when 1 said that | believe in
the democratic  functioning in this country,
whatever may be our views, when we voice
the national rcalities, I think by the natural
covrse we come to a very correct decision in
this country, because the compelling factors
were the unity of the different people in the
eastern region, The eastern region has a
special significance in the national affairs of
our country from the strategic point of view
and from the security point of view. What
Shri Ranza said. [ entirely cndurse it. But
when the question of security come in,
whatever may be the conside ‘ation, whatever
may be the ideologies of the political parti-
es, [ have no doubt that by the complusion
of national life, we will come to the same
conclusion as we have arrived at, It is this
particular fact of life that he'ped us to find
a solution. It is not due to the credit of
any individual, any Minister or any politi-
cal party alone. It is the collective comp-
ulsion to accept the realities of national

life that brought us together to find a
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solution. I would therefore request the
leaders to see it that way, Of course I know
that the Jan Sangh are prompted by very
high pational considerations in expressing
their difference on his matter. But let the
country know, let the pe.ple of Assam
know, let the people living in the hills know,
that this is not a solution of a Government,
this is not a solution of a party, but this is a
solution of the entire nation. 1t is this
feeling alone that will give the necessary
strength to the people who are going to
work out this difficult scheme, The scheme
is a little complicaied ; this scheme is
rather difficult: 1 have no doubt about
it. Not only this scheme, but any demo-
cratic scheme ultimately is a very deli-
ca:c mechanism, but the working out of
scheme ultimatcly depends upon the human
relationship in the areas concerned. That
is more important here.

When Shri Hem Barua and Shri Swell
spoke, we fclt that they are not going to
see eye 1o eyc on this matter, but I must
remind them that they have to live in the
same State: th:y have to work togther shou-
Ider to shoulder and make the journey in
hand. Let them not forget it. It is this human
relationship that is more important,

Therefore, I would make an appeal to
Shri Swell to forget what Shii Hem Barua
said about it. Ullimately, you are the
leaders of the Assam area; one may be the
leader from the plains and thc other may be
the leader from the hills, but if you will
pull together your strength, your wisdom
and your patriotism, that alone will help
this area to make further progress.

Let me say one more thing. I have no
doubt that it is the patriotic feeling, it is
the national attitude of both the leaders,
the lcaders of the plains and the leaders of
the hills, the leaders of the Government of
Assam and the leaders of the APHLC that
helped us to find a solution. The consensus
looked at one time absolutely out of reach,
but T must say that the fecling of camara-
derie and the spirit of nationalism of these
people that ultimately helped us to find
a solution. Some people expressed some
doubts but I am quite sure that even
though there were difficulties for them
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to accept this conseasus whea they have
committed themselves to the demand for a
separate State for the hill areas, it is only
the national spirit, it is the patriotic spirit
that really speaking helped them to come
together [ have po doubt that they are no
less patriots than any others who caa claim
lo be patriots.

I would, therefore make an appeal to
the hon. House, having said what we wanted
%o say about these matters, when it comes
to the question of voting on this Bill, let
us all vote together,

MR. SPEAKER : This being a Constitu-
tion (Amendment) Bill, a voice vote will mot
to de, Therefore, the fobbies may be cleared.
The lobbies have been cleared.

The question is:

“That the Bill further to amend the
Constitution of India, as reported by the
Joint Committee, be taken into consider-
ation™.

The Lok Sabha divided:

Division No. § ) [ 17.59 hrs.

AYES
Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ahmed. Shri J.
Amin, Shri R. K.
Anjanappa, Shri B.
Ankineedu, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Banerjee, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri R,
Basumatari, Shri
Baswant, Shri

Besra, Shri S. C.
Bhagaban Das, Shri
Bhagst, Shri B. R,
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
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Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.

Bharti, Shri Maharaj Singh
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Bist, Shri J. B. S.

Biswas, Shni J. M.

Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dass, Shri C,

Deo, Shri K. P. Singh
Deoghare, Shri N. R,
Desai, Shri Morarji
Deshmukh, Shri B, D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S,
Dhillon, Shri G, S,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar

Ering, Shri D,

Fernandes, Shri George

Gandhi, Shrimati Indira
Ganesh, Shri K, R.
Ganga Devi, Shrimati
Gautam, Shri C, D,
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Gavit, St Tukarmany
Ghosh, Shri Bimalkanti
Ghosh, Shsi Ganesh
Ghosh, Shri P, K.
Govind Das, Dr,

Gowd, Shri Gadilingroa
Gowda, Shri M, H,
Gupta, Sbri Ram Kishap

Hajarnawis, Shri
Haldar, Shri K.
Hanumanthaiya, Shré
Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingka, Shri

Tghal Singh, Shri

Jadhmv, Shri Tulshidas
Jadhav, Shri V. N,
Taggaiah, Shri K.

Taipal Singh, Shri

Tha, Shri Shiva Chandra
Joshi, Singhr S, M.

Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalamathan, Shri
Kamble, Shri
Kandappem, Shri S,
Karan Singh, Dr,
Karmi Singh, Dr.
Kasture, Shri A, S.
Katham, Shri B. N.
Kavade, Shri B, R,
Kedarig, Shri C, M,
Khadilkar, Shri

Khan, Shri H. Ajmal
Khan, Shri M. A,
Khanma, Shri P. K.
Kinder Lal, Shri
Kisku, Shri A, K.
Kotoki, Shri Liladbar
Kripalani, Shrimati Suchets
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Krishna, Shri M. R,
Kureel, Shri B. N,
Kushok Bakula, Shri

Lakshmikanthamma, Shrimati
Lalit Seo, Shri

Laskar, Shri N. R,

Laxmi Bai, Shrimati

Limaye, Shri Madhu

Lobe Prabhu, Shri

Lutfal Haque, Shri

Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr. P,

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Mangalathumadam, Shri
Maran, Shri Murasoli
Master, Shri Bhola Nath
Meghachandra, Shri M.
Mehta, Shri Asoka

Mehta, Shri P. M.

Menon, Shri Govinda

Minimata Agam Dass Guru, Shiimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Misra, Shri Srinibas
Modak, Shri B. K.
Mohammed Ismail, Shri
Mohan Swarup, Shri
Molabu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.
Murti, Shri M. S,

Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nanda, Shri

Nath Pai, Shri

k) [
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Mayar, Dr. Sushila
Nihal Singh, Shri
Nirlep Kaur, Shrimati

Oraon, Shri Kartik

Padmavati Devi, Shrimati
Pahadia, Shri Jaganath
Pancey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri, Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri Manubhai
Patel, Shri N. N,

Patil, Shri Anantrao
Patil, Shri N. R.

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.

Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajaram, Shri

Rajasckharan, Shri

Rajni Devi, Shrimati

Raju, Shri D. B.

Raju. Dr. D. S.

Ram, Shri T.

Ram Dhan. Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary
Ram Subhag Singh, D.

Ram Swarup, Shri
Ramabadran, Shri T. Dr.
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri
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Rane, Shri

Ranga, Shni

Rao, Shri Jagamuth

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Remapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Rao, Shri V. Narasimbha
Raut, Shri Bhola

Reddy, ShriGanga
Reddy, Shrimati Sudha V.
Rohatgi, ‘Shrimati Sushila
Roy, Shri Bishwanath
‘Roy, Shrimati Uow

Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saigal, Shri A. S,
Saleem, Shri M. Yunaos
‘Samanta, Shri 8. C.
Sambasivam, Shri
'Sambhali, Shri Ishaq
‘sanghi, Shri N. K.
Sapre, Shrimati Tara
Sarma, Shri A. T.

‘Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

‘Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Shri P. G.

Scthi, Shri P. C.
Sethuraman, Shir N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madboram
Sharma, Shri Naval Kishore
Shasi Baushaa, Shri
Shashi Ranjan, Shri
Shastrl, Shri Biswabarayaa
Shastri, Shri Ramanand
Sheo Narain, Shei

ns
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Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Siagh, Shri D, N,

Singh, Shri D. V.

Sinha, Shri Mudrika

Sinha, Shri R K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkestrwari
Snatak, Shri Nar Deo
Solanki, Shri § M.

Sonar, Dr. A. G.
Sopavane, Shri

Subravelu, Shri
Suryamarzyama, Shri K.
Swaran Singh, Shri

Swell, Shri

Tiwary, Singh D. N.
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.

Venkatasubbaialk, Shri P.
Venkatswarmm, Shri G.
¥Yeroma, Shri Balgovind
Yirbhadra Singh, Shri

¥yas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

NOES
Ayarwdl, Shri Ram Singh

Bansh Narain Singh. Shri
Brij Raj Singh-Kotah, Shri
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Chauhan, Shri Bharat Singh

Dar, Shri Abdul Gham
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal

Gupta, Shri Kanwar Lal
Kachwai, Shri Hukam Chand
Madhok, Shri Bal Raj

Ranjit Singh, Shri

Shalwale, Shri Ram Gopal
Sharda Nand, Shri

Sharma, Shri Marain Swarup
Sharma, Shri Yajna Datt
Shastri, Shri Raghuvir Singh
Suraj Bhan, Shri

Tyagi, Shri O. P.
VYajpayee, Shri Atal Bihari

MR. SPEAKER : The result* of ths
division is : Ayes : 265. Noes : 19,

MR. SPEAKER : The **Ayes” have it;
the “Ayes™ have it. The motion is carried
by a majority of the total membership of the
House and by a majority of not less than

two-thirds of the members present and
voting.

The motion was adopied.
Clause 2—- (Insertion of new Article 244A)

MR. SPEAKER : There are some
amendments. Shri Hem Barua is not here.

*The following Members also recorded their votes :-
AYES : Dr. K.L. Rao, Shri A. K. Sen, Shri Masuriya Din, Shri G.S. Reddy and

Dr, 1. Ahmad.
NOES : Shri Jai Singh.
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SHRI LOBO PRABHU : I beg to move:
Page 1, lines 12 and 13,--

for **whether elected or partly nomina-
ted and partly elected”, substitute,
“elected™. ()]

Page 2, lines 24 and 25,--

omir by not less than two-thirds of the
members present and voting™. (5)

SHRI SHIVA CHANDRA JHA : Theg
to move :

Page 1, line 9,-=

omit *‘or any of™. (6)

Page 1, lines 12 and 13,--

for **a body, whether elected or partly
nominated and partly elected™, substifure
“a body elected™. W)

Page 2, lincs 24 and 25,

for “not less than two-thirds’"', substitute
“the simple majority™. (8)

SHRI GANESH GHOSH : Ibeg to
move.

Pages 1 and 2,

for clause 2,-substitute, ‘2, In Part X
of the Constitution, after article 244 the
following article shall be inserted, namely :--

“244A (1) Notwithstanding anything, in
this Constitution, Parliament may, by law,
form a Federal State of Assam comprising
two autonomous States as follows :

CHAITRA 4, 1891 (SAKA)

(22nd Amd:.) Bill 2
(a) an autonomous State of plain areas
in Assam,

(b) an autonomous State of all the tribal
arcas specified in Part A of the
Table appended to paragraph 20 of
the Sixth Schedule.

(2) Parliament may, by law, create there-
fore,--

(a) a body, fully elected, to function as
Legislature for each of the autono-
mous States ;

(b) a Council of Ministers elected by
the Legislatures of each of the auto-
nomous States;

(c) a federal Legislature comprising
equal number of members from both
the autonomous States; and

(d) a federal Council of Ministers.

(3) The Legislature of the Federal Govern-
ment of Assam shall have power to
make laws and levy taxes regardiog the
following subjects ; -

(a) State highways;

(b) Major projectsin the fields of irriga-
tion, flood control and drainage,
water-storage and water-power;

(c) Navigation; and

(d) any other common

interest.

subject of

(4) The Legislawure of ecachof the autono
mous State shall have power to make
laws for the whole or any part thereofl
on all issues except those that are rese-
rved for the Federal Government of
Assam™. (1)

SHRI SRINIBAS MISRA ; I beg to
move :

Page 1, line 9,--

after “‘State”
States”,

insgrt--*‘or autonomous

as)
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Page 1, line 11,--

far “‘therefore”™ substitute *each such

autonomous State™, (16)
Page 2, line 7,--

Sor **of the™ substiture “of each™. (17)
Page 2, ling 12.--

for “'the™ .n;rbsﬁmle ‘each™, (18)
Page 2, line 14,--

JSor *'to the" substiture ‘to each™. (19)
Page 2, line 15,--

for “the substitute **such™, (20)
Page 2, line 18,--

SJor “the" substitute “an™, @n
Page 2,--

omit lines 21 to 29. 22)
SHRI LOBO PRABHU : Tt is not

necessary for me to add to what I have
already said. Since the Home Minister did
not reply to my point. I would again appeal
to him to consider it. The amendment is a
very simple one. It seeks to delete the word
“‘nominated”. The principle of nomination
does not go properly with a democratic
election. It will open the door for favouri-
tism and so it should be avoided.

I have already spoken on my second
amendment also. Since my hon. friend,
Shrl Swell, is so much concerned about it,
1 Hope the condition of two-thirds majority
will be dropped.

ft wew fogrt ot g
gy, & s =g f5 fadas &
amaEd &t N syaear t owf Ay
TPt w1 WO 7 W g wTET %Y
FCOIT F4Y 47 FNT FFR P Q7Y
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wezafs &4 ? zal ameret w1 afieT
fra® feormn 8, 7 we A2 W
ara F1 98 A oo &% Ay fe fda
g A, TEIN S e frw § 99 92
gafraTT %7 1

st frg 37w wemy mEET, W
7 Avte gary (2) ¥ # A otwai
gatgT gy (3) ¥ 2 ¥@ogEen
Hoan 7z 2 fr amw 2 # 244 (u) ®
St formr gar & -

“of any of"

R wx faad & @@ A o
gg wit F1 faarse, a4 g € s
THY GHET FT QU gA g T A7 @
&, ey foT A warar & #gar g fs
oTq TR, |rAr safear feew #) wd)-
TIag T @ € AfFw A AR wm F
faq sar grr ? & @Y @ & naET
THfET 917 AT UF FIT IIAT § TRIEY
& {19 IOF AT W1 WAL WIT I A1
T FF< &Y fga e¥e amd € wlwara)
1 oBE @ E A fwr sd gER AT
wraATd §ar g WY ag wmear fae
M | wUA 9T 0F FIW BT E W6
fag=drasw & eftz & w=ar Faw @ 2w
ey wgna &, faadr wfus amws anm
HAAT FT A IJTAT G TS FI, F A9
uTq wydt feewd &1 GHAr F g9 )
tafwe e aww @iggw ofang @
faeT®< ATH & |19 OF WEMWE €27
FAT4 | 4% A TEAT HWgA § |

gt % A FAT HONAA F GFEH
$,2 (v) o famrgar & :

*“a body whether elected or partly
nominated and partly elected™
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Wh At #§ SErsger o e
a1 ¢ fe mfgde s &1 W @I §
g gd qawIIF g adife gaw 9 foew f
HAAT a3l § T A19 ) qga aw f
g aufaai dar Qdr &1 gart qW A
TAAA & WIT g9 9EET W WO GgeEn
9Rd § | Aifade §3 &t Jard afaw
AT #T 92 Gt §E & W IAW! g
IFTAF AT A T THT & T0g A
gH =gl 9T w1 T /e faaar 2 oy @i
97 JEY IH 940 & GHIT F 0F
GEATT FIAT Arf3, Arfgawa w1 faafaar
HATCT L& TAFAT & fgafaar g @ar
wfge |

¥ wAen §mew, o ar fagrd
Fifvdt #1 wifgwa Tar war g, I9F
raeg H g 1 3% qre # Frer fedfea
gy g | AU W agr wgAr ¢ fF afz
wre afgara #1 farge wanfdt & woifaa
FT a5 ¢ a1 fot sad gogw & fag &Y
fagré #1 arg 741 <@y & 7 ag wwaar
aasr g 1 az faegw wwofssed @ig
g au faasa § f& agi 9x fawga
Fofcdr &1 & ara @A @fgg

¥ S SWYqT GWEA g, Fen 2,
TS (4) M g W@ AR A &7 w9 A
FG gl 47 :

“Any such law as is referred to in
this article shall not be deemed to be
-an amendment of this Constitution
for the purposes of article 368 not-
withstanding that it contains any
provision which amends or has the
effect of amending this Constitution."

At @a Mag ¢ fF regadfe
gq gara w3 § Afww wwe § A
ged ara ag ¢ fF 368 & N J §Mww
FTW@E IgFT oF wAT fader g
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IH YHI § ¥ OF gEATEIR HaEq ¥ wiy
8, ¥ gAsTAteEel 368 W Holgw wAT
argy & fomst fs o s & adrer
w=gl grn fd o 1@ w19 w o Sy §
Taw fag qedara & GTwme woger §-
Tq 0% & Wi 41 A 9gy § 7-gw
TS F1 221 & T fhe wuIgT ¢ ar
fee Far dfaar & & a1 € a9 w8
gafaq 3T faaasr & fF w gw dowrs
LA

SHRI GANESH GHOSH : Sir, my
amendment is sclf-explanatory, .

MR. SPEAKER : That is what I thought
ves oo (Laughter).

SHRI GANESH GHOSH : I do not
know, Sir, why hon. Members ure laughing.

MR. SPEAKER : Thev arec laughing
because 1 said that your amendment was
self-explanatory. Anyway, you proceed with
your speech. :

SHRI GANESH GHOSH : This is based
on the carlier statement of th: Government
when cqual slatus was promised to the hill
people with all the other people of Assain,
So, I have suggested a particular autono-
mous State for the hill pecople and another
particular autonomous State for the Assam
people, all to be within the federal Statc of
Assam and within the Indian Union. This
is what I have said in my amendment.

SHRI SRINIBAS MISRA : Sir, amend-
ments Nos. 15 to 21 are intended for one

. purpose. When therc is a mcasurc of agree-

ment in this House, [ do not want to strike
a discordant note by opposing this, but I
would request the hon. Home Minister to
give consideration to what I am submitting.
Of course, we are told that some of our
ministers consult astrologers. I do not know
whether astrologers have been consulted to
find out whether the Mikir Hills people or
the North Cachar people wi!l not demand
a scparale autonomous State. We do not
koow that.
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My amendments are not actually creat-
ing autonomous States but they arc only
cnabling Parliament to make law to form
autonomous States. I am making use of
this occasion when the Constitution is being
amended so that the Government does not
have to come before the House for amend-
ing the Constitution every now and then.
It is the twenty-second amendment that
we are going through. There must be pro-
vision in the Constitution now to foresec
such other demands by other district coun-
cils and autonomous councils. So, my amend-
ment is to make it ‘‘autonomous State or
States™ so that there will be provision in
the Constitution. If the Parliament wants,
it can form only onc such State or if it
wants to form such States, it can do so;
but there is no obligation on Parliament to
do so. My suggestion is that there should
be provision for “‘statc” or *“States” and
amendments MNos. 15 to 21 are to that
effect.

Amendment No. 22 has got some other
intention. Yesterday [ raised this question
on the floor of this House. Sub-clause (3)
of clause 2 makes a peculiar provision that
for ordinary amendments which the Parlia-
ment has to make tow-thirds majority will
be nceded. Why should this be so ? If you
are not going to apply article 368 for the
purpose of amending, why this provision
for a two-thirds majority ?

Sub-clauses (3) and (4) are contradic-
tory. Under sub-clause (3) it is said that
two-third majority will be required for
making an amendment to such a law. In
sub-clause (4), you have said about appli-
cation of article 368. IT you want applicat.
fon of article 368, have it by all means. If
you do not want it, then make it, ‘by simple,
majority. Therc is no point in saying that you
will have only two-third and not simple
majority. Under article 368, two things,
are provided, as you are enforcing today,
i, e., a simple majority of the total member-
ship and two-third majority of the members
present and voting. But here you have
omitted the first onc and you arc having
only two-third majority. This is something
which is not intelligible.
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To sub<clause (4), I have some vital
objections. Sub-clause (4) reads thus :

“Any such law asis referred to in
this article shall not be deemed 10 be
an amendment of this Constitution for
the purposes of article 368 notwith-
standing that it contains any provision
which amends or has the effect of amen-
ding this Constitution.”

This Constitution, namely, the Constitu-
tion of India, includes articles 14 to 31.
When Golak Nath’s case is still ruling this
country, it cannot be said that Parliament
will be empowered to amend articles 14 to
31. This is, of course, subject to passing
of Mr. Nath Pai's Bill. If that Bill is passed,
then we can do this. But now, when Golak
Nath's case is ruling, we cannot say that
we can amend articles 14 to 31. 1 would
request the hon. Home Minister to consider
this and delete the portion, ‘notwithstanding
that it contains any provision which amends
or has the effect of amending this Constitu-
tion". For his reference 1 would cite item
21 of Sixth Schedule where it is only said
that ariicle 368 will not apply, this addition
‘notwithstanding that it contains any pro-
vision which amends or has the effect of
amending this Constitution’ is not there. I
would request the hon. Home Minister to
consider this and delete this portion.

SHR1 HEM BARUA : I had given cer-
tain amendments.

My point is this. The recommendations
of the Ashoka Mehta Committee were the
best for the reorganization of the State be-
cause the recommendations gave autonomy
to the different hill districts, at the same
time maintaining the integrity of the State.
Therefore, 1 just wanted, in (2) (a), the
subjects to be specified because Asoka
Mechta Committee's recommendations speci-
fied the subjects. Out of 55 subjects, 50
subjects were given lo the autonomous
region and 5 were retained by the State
Government. So, the subjects should have
been specified.

About sub-clause (3), it says that the
amendment will be by two-third majority
only. This is in contravention of article 368
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of the Constitution which stipulates a simple
majority of the total membership and 2
two-third majority of the members present
and voting. Therefore, 1 want this (o be
considered.

About sub-clause (4), Mr. Misra has
said sufficiently. I want this to be omitted,
‘shall not be deemed to be an amendment
of this Constitution’. Why ‘shall not be
deemed*? We should respect the Constitu-
tion as long as the Constitution is there;
we must not violate the provisions of the
Constitution.

SHRI Y B. CHAVAN :May I first
refer to the amendment moved by Mr. Lobo
Prabhu about the nomination part ?
I think, the hon, Member has missed
the intention of this particular
provision in the Constitution Amend-
ment Bill. The scheme of the entire process
of reorganization will be this. This Consti-
tutional Amendment Bill will give us certain
enabling powers to constitute the Assembly,
to have the Assembly, the composition of
the Assembly, the powers f the Assembly,
the distribution of the powers between Assam
and the Autonomous State, etc. Here what
we are doing is that we are making an enab-
ling provision to have Assembly of the
Autonomous Statc which can be partly of
nominated persons also. This is not a final
decision on this. When we consider the
Reorganization Bill itself, then certainly we
can take a decision whether there should be
nomination or no nomination.

But it is much better to have a provi-
sion 3o that there may not be any problem
that the minorities must have soms: nomi-
nation because again it would be necessary
to have an amendment of the Constitution.
It is not necessary to have amendment of
the Constitution every now and then. There=
fore. this enabling provision is made.

Hon. Member, Shri Vajpayee, has asked
me as to what will be the method of nomi-
nation. The method of nomination, as far
as [ can see-naturally this can be discussed
when we come to the Reorganisation Bill-
and what is in our minds is nomination on
the recommendation of the Chiel Minister
of the autonomous State. There will be no
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outside authority, If it is decided to have
nomipation, it will be his responsibility to
select for nominatian for the minorities in
the area. We still get certain representation
from the Nepal population there. If the
House decides to have it in the Re-organi-
zation Bill, that is different matter. Perso-
nally, I feel that it would bea wisc thing

to have this provision made in the Constitu
tion Amendment Bill,

Coming to Shri Misra's amendment, he
has again raised thc same points which he
raised at the carlicr stage. He his got in-
volved...... (Interruptions).

Certainly I am only mecting your argu-
ments. [ do not want to repeat the same
arguments which I adwvanced yesterday, 1
read the opinion of the Attorney-General
yesterday. I do not thiok it is necessary to
accept his amendment.

Then there is Shri Hem Barua's amend-
ment. Really spcaking, if wc accept the
amendment, the effect would be to treat the
Rcorganisation Bill that will be passed later
on as an amendment of the Constitution. 1
do no not think it is our iutention to amend
the Constitution every mow and then,

SHRI HEM BARUA : Now you are
vivlating the provisions of the Constitution.

SHRIL Y. B. CHAYAN : There I do not
agree. We are holding different views in
this matter.

Mr. Jha's amendment, really speaking,
wanls 0 create an autesomous State for
every tribal area. I do not think 1 can accept
that,

SHRI LOBO PRABHU : What about
the two-thirds majority ?

SHRI Y. B. CHAVAN : 1 think it is
necessary. The essence ef this scheme is
distribution of ecxecwlive and legislative
powers between the autonomous State and
the Statc of Assam. As this particular deci-
sion is a decision as a result of the conse-
nsus among the parties concerned, if we
merely make a provision for simple majority,
I think the consensus will be eroded. There-
fore, we are making it necessary to have
more majority than a simple majority so
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thadt the parties concerned wi!l always think
in terms of consensus and not by simple

majority.

SHRI LOBO PRABHU : In Parliament
this majority is provided for legislation.

SHRI Y. B. CHAYAN : No, No. For
the Assembly there.

MR. SPEAKER : I will put all the
amendments to the vote of the Housc.

Amendments Nos. 3, 5,6 to 8 11 and 15
to 22 were put and negatived.

MR, SPEAKER : I will put clause 2 to
the vote of the House. Let the lobby be
cleared.

The question is :

“That clause 2 stand part of the Bill.”

Lok Sabha divided :

‘Divistion No. 6 ] [ 17.52 hre.

AYES

Achal Singh Shri

Ahirwar, Shri Nathu Ram
Ahmad, Dr. I,

Ahmed, Shri F. A,

Ahmed, Shri J.

Anjanappa, Shri B,
Ankineedu, Shri

Awadesh Chandar Bingh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Banerjoe, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri R,

Basumatari, Shri

Baswant, Shri

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R, D,
Bhanu Prakush Singh, Shri-
Bhargava, Shri B. N.
Bharti, Shri Maharaj Singh
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Bhattacharyya, Shri C. K.

Bist, Shri J. -B. §.

Biswas ShriJ. M.

Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dass, Shri C.

Deo, Shri K. P. Singh
Dcoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar

Ering, Shri D.

Fernandes, Shri Geerge

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi Shrimati
Gautam, hri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh,.Shri P. K.
Govind Das, Dr.
Gowd, Shri Gadilingana
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Gowda, Shri M. H.
Gupta, Shri Ram Kishan

Hajarnawis, Shri
Haldar, Shri K.
Hanumant haiya, Shri
Hari Krishna, Shri
Hazarika, Shri J, N.
Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadhay, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jaipal Singh, Shri
Joshi, Shri 8. M.

Kahandole, Shri Z. M.
Kama:anathan, Shri
Kamble, Shri
Kandappan, Shri S.
Karan Singh, Dr.,
Karani Singh, Dr,
Kasture Shri A, S.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Khadilkar, Shri

Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R,
Kureel, Shri B, N.
Kushok Bakula, Shri

Lakshmikanthamma, Sharimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Limaye Shri Madhu

Lobo Prabhu, Shri

Lutfal Haque, Shri
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Mahadeva Prasad, Dr.
Mahajan, Shri Vikramchand
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Mandal, Dr. P,

Mandal, Shri Yamuna Prajad,
Mane, Shri Shankarrao
Mangalathumadam, Shri
Maran, Shri Murasoli
Master, Shri Bholanath
Masuriya Din, Shri
Meghachandra, Shri M,
Mehta, Shri Asoka

Mechta, Shri P.M.

Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Misra, Shri Srinibas
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N,
Mukerjee, Shrimati Sharda
Murthy, Shri B. §.
Murti, Shri M. S.

Naghnoor, Shri M. N.
Naidu. Shri Chengalraya
Nair, Shri Vasudevan
Nanda, Shri

Nath Pai, Shri

Nayar, Dr. Sushila

Nihal Singh, Shri

Nirlep Kaur, Shrimati

Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandcy, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhal
Partap Singh, Shri
Parthasarathy, Shri

Pate], Shri Manubhai
Patel, Shri N. N,
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Patil, Shri Anantrao
Patil, Shri S. D.
Patil, Shri T. A.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajaram, Shri

Rajasckharan, Shri

Rajni Devi, Shrimati

Raju, Shri D. B.

Raju, Dr. D. 8.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary
Ram Subhag Sing. Dr.

Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramshekhar Prasad Singh, Shri

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thiaumala
Rao. Dr. V.K. R. V.
Rao, Shri ¥V, Narasimha
Raut, Shri, Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shri

Saigal, Shri A, 5.

Saleem, Shri M, Yunus
Salve Shri Narendra Kumar
Samanta, Shri §. C,
Sambasivam, Shri
Sambhali, Shri Ishaq
Sanghi, Shri N. K.
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Sapre, Shrimati Tara
Sarma, Shri A. T.

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyad Ali, Shri

Sen, Shri A. K.

Sen. Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.
Sethuraman, Shri N,

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi’ Bhushan, Shri
Shastri ,Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Sinha, Shri Mudrika
Sirnha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solanki, Shri 5. M,

Sonar, Dr. A. G.
Sonavane, Shri

Subravelu, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tapuriah, Shri 8, K.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.

Venkatasubbaiah, Shri P.
Ye¢nkatswamy, Shri G,
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Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

NOES

Dar, Shri Abdul Ghani
Daschowdhury, Shri B, K.
Devgun, Shri Hardayal
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Madhok, Shri Bal Raj
Reddy, Shri M. N.
Shalwale, Shri Ram Gopal
Sharda Nand. Shri
Sharma. Shri Yajna Datt
Shastri, Raghuvir Singh
Tyagi, Shri O. P.

Vajpayee, Shri Atal Bihari

MR. SPEAKER: The result of divis-

ion is:
Avyes @ - 248
Noes : .= 13

The motion is not carried by a majority
of the total membership of the House and
by a majority of not less than two-third of
the members present and voting.

.

The motion was negatived

SHRI NATH PAlL (Rajapur) : This is
because of the irresponsibility of the Gove-
roment. They don't know what the voting
procedure is,

SHRI KANWAR LAL GUPTA
them resign.

: Let

MR. SPEAKER: Order, Order. What is
the proposal of the Government ? Do they
want to go to other Clauscs pow 7 Clause
2 is lost. What shall T do now ?
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SHRI Y. B. CHAVAN: Nothing is fini-
shed. As we know, Sir, in the first Division
the Bill got sufficient majority. It is just an
unfortunate accident that some Members
were not here. ([nterruptions)

MR. SPEAKER: Order, Order. Lot us
see whether they withdraw the Bill.

SHRI Y. B. CHAVAN: If it is not carried,
nalurally, the Government proposes to re-
introduce the Bill again.

SHRI NATH PAI: Mr. Speaker, I am
very constrained to submit to you and thr-
ough you to Government that what has
happened is a reflection of the casual mann-
er in which the Government function. They
asked our co-operation and we gave them
that co-operation. I do not know if many
on the Treasury Benches realise that the
voting has got to be on a certajn pattern,
that it is not enough to have a si:nple maj-
ority, that the majority must be more than
one half of the total membership of the
House today, that is, it must be more than
264.

From what has happened now, 1 am
constrained to say this. This Bill was very
serious, very important. Just now be made
an impassioned appeal for a unanimous
vote, failing that a consensus. Has this
been carried out by his own party 7 So far
as we are concerned, we have co- operated,
but basically, it is the responsibility of the
ruling party to emsore their presence in
sufficient number . . .

MR. SPEAKER: We need not discuss
that. It is gone now. We shall go to the
next subject.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani): On a point of order. The divis-
jon we have just mow had is bad in the
procedure of the House. The procedure
regarding amendments to the Constitution
requires that all questions on the issue of a
constitutional amendment shall only be
decided by regular division and not by
voice vote. In so far as certain amendments
moved to the clause were put to vote and
decided only by a voice vote, the division

is bad in terms of the procedure.

* The following Members also recorded their votes under:—
AYES : Shri Bhagavati, Shri Kartik Oroon and Shri Gulam Mahammad Bakshi.
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MR. SPEAKER: No, no.

SHRI SHIVAJI RAO S, DESHMUKH:
The procedure and rules require that even
amendments to clauses can only be decided
by division. As the amendments have been
rejected by & voice vote, it has been wron-
gly decided. The division applies to clauses
as well as amendments as they are insepa-
rable. Therfore, the division that has just
taken place is bad and there should be a
{resh division on this issue again.

MR. SPEAKER: Should I havc to read
the rule to him ? It shows he has not read
the rule, I will read it for him.

The rule says:

“Amendments to clauses or schedules
shall be decided by a majority of
members present and voting in the same
manner as in the case of any other

Bill."

I am referring to the amendments that
were disposed of in this manner. If 1 were
to call a division on them also, the position
would have been much worse, because we
would not have got even 200 as the House
was almost empty then.

We shall go on to the next itme of
business.

ot vy femd (3'9%) : weqw Wy,
& oy fea son wgm g f fagd
2 a5t & fgrgea € Tt ® S @2y
afcads war § gewr ag gEwa W gl
A MY wrw A wT W) oA
1967 a% A wgr W agET &
T qT frdl A7 Gwew w1 qrE
¥ ¥ A o welt Aifew Fgwr
I AT W wres ad ardy A
LR SECR LR R Ll X
48 w1 agwa § at xufag st e @
qrE) 9T AT & e ? oo et
e ¥ qford &< £ arr w3
w1 vy wfew wedfren gl a oW W
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¥ frare ®0r 7 g@d HWTAT W9 GEE
s aifadr fF gg &1 a9 agi
g9 & AT CHFT AT T WWIT WA K
AT 9T WX qITEY AR ¥ FAT 98N
AT AR R | U UF IgT @UT AT 8 |

MR. SPEAKER :
debate now.

Do not go into a

st gzw fand ardal © w= 93 O
74 gAY ag AT aw Arel i T
3 |ggW A FATT 9T AT WAL &I
q3aT 7

SHRI H. N, MUKERJEE (Calcutta
Nort-East) : 1 would like your direction
in regard to parliamentary proceeding when
a crisis of this description occurs. Govern-
ment gave notice of this  Constitutional
amendment matter, and we knew the day on
which it was going to be taken up. As far
as we ol the Opposition are concerned, it is
not generally for us to pull Government's
chestnuts out of the fire. But because on
this occasion, we thought that we should
come to the assistance of Government, we
have done it to the best of our ability. But
the primary responsibility, in constitutional
terms, remains that of Government to make
sure that the attendance, as far as its party
is concerned, makes for a majority. In that
view, as Shri Madhu Limaye, has pointed
out, it does indicate that this Government
does not appear to be able to command a
majority in this House, It could not get
more than half the members of this House,

pite of the we gave them, to
support the measure.

18 hrs.

They have brought about a crisis by
putting the people of Assam also in a quan-
dry. They have accentuated a problem
which we were trying to co-operate with
them in solving. Therefore, it shows up
the deficiency of the Government in a
manner which has been demonstrated on
the floor of Parliament...(Interruptions.) 1
do not want to waste the time of the House.
1 want your direction. This cannot be
burriedly dealt with. Here is something
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which has happened and which is almost
unprecedented. Inspite of the support we
offered them they are unable to mobilise
the votes which were at their disposal. It
indicates something very rotten in the State
of Denmark as far as they are concerned.
Therefore, T want your direction and I wish
you to pronounce something in the matter.
I do not wish to hurry you. This is a situa-
tion of crucial significance and I want you
to make some observations on behalf of the
whole House.

SHRI VIKRAM CHAND MAHAJAN

(Chamba) : May I ask you to refer to
articles 2 and 3 of the Constitution...
( Interruptions. ) An amendment can be
passed by a majority of the House.

MR. SPEAKER : 1 have already given
my ruling that it was not passed and my
ruling cannot be questioned now. [ do not
want to hear views on that question; that
is closed now.

Y WA g9 ¢ WA AR, A
Fg WY g ag wAfafasdy gwr g A @
waT & giEar ww wxar § fe
fees &0 o &1 19 wrs  &1FT AT @ AT
34 w7 awn foar 1 & & awwar §
fe g7 ag w1 qe @ far g fs
ag 5 9T gAT fau FT W agh 9T
o wegr deguw A fed v
oFar =t 1@ |

® g § wgm e § fs o
FOFIT & W0 9T TF FAE § 1 W
T Wy aTg A AgAd w¢ ¥ wie an
W N O% T w A Fegr faw Y oAy
I

&t Al s (nat zfaw) -
sum /At 8 wfts  wfgd (sqwwwy)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGAU RAMAIAH):
1 only wanted to say that what has happened
is unfortunate but it is wrong to conclude
from it that the Government had lost its
majority and have no majority. That state-
ment had been made and I should like to put
the record straight. After all it happened
in 1966 also. 1 wanted to clarify that
position...([aterruptions.)

SHRI RANGA (Srikakulam) : I am
sorry that this had happened. I do not
know whether the Minister of Parliamentary
Affairs has the approval of his Prime
Minister for saying such a thing in such a
light-hearted manner. 1 do not think that
it redounds to their credit .. 7 Interruptions).
When I was approached to offer our co-
operation, we took the trouble to sent our
whip also and as many of them as could
possibly come over had come over. What
has happened is this. My leader Rajaji
has been saying from huusetops for such a
long period that something rotten had been
going on.

Now, you see the visiblc results, They
have a majority; they speak of their majority
all the time; they talk about it, with litile
respect to us, saying that they are herc on
behalf of the wholc population. But now
something has gone wrong not onmly with
their discipline but with their morale, so
that this thing has happened. This is oot
the first time:true. it is the sccond time. But
on the earlier occasion, we were all opposed
to that, but this time, we were trying to
support them. And mind you, Sir, what
we have got to consider is this. It is not
that there are not sufficient people here in
this House and in the lobbies. We had
sufficient majority in the first instance, but
Iater on, 20 or 30 of them preferred to go
to the Central Hall to their csscatial
duty in this House. And that is the
sense of loyalty that they have shown to
us, to this Housz and to their own Prime
Minister and her Cabiaet. It is for the
Prime Minister and the Home Minister and
all of them to consider whetber they deserve
%0 continue in office like this and allow
their party to fuaction in the way it has
dome now,
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SEVERAL HON. MEMBERS rose.-

MR. SPEAKER : Order, order. Tam
going to the next item on the agenda.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, [ just want to say one word.
1 am really very sorry aboutit all. You
have allowed Mr. Ranga to say a few words,
and I would also like to say one thing. It
is mot just a question of the clause being
lost. There is something more important,
and [ will say it if 1 am allowed to say it.
Please allow me to say a few words, 1 have
a right to say it just as the others had their
right to say.

MR. SPEAKER : Everybody, all the
time, have a right to say.

SHRI BAL RAJ MADHOK : Here is
an amendment of the Constitution. (Inter.
ruption). There is no question of party.
The Constitution is amended, nd we have
been amending the Constitution for the
Jast 20 years as if it is just a picce of ordi-
nary legislation. T want to say this, and 1
want it to be on the records. We have
been amending our Constitution as il it is a
piece of ordinary legislation. And this is
how they have brought this amendment
also. If they had been really very serious
about this, if they had taken all parts of
the House into confidence. il they . had
consulted everybody and brought this
amendment of the Constitution which is
an organic law, this situation would not
have arisen.  So, in future, they should not
bring any amendment to the Constitution in
such a cavalier way as they have tried to do
on this occasion. (Interruption).

MR, SPEAKER : Order. order. What
additional thing have you said now ? Even
if senior Members like you want to say like
this, what can one do 7 I had allowed Shri
Gupta of your party to say what he wanted
to say, because he shouts. 1 have allowed
one or two from other parties to say, If
everybody thinks he has to say. where will
it lead to ? ( Interruprion. ) It bas been
defeatod. It has gone now. We are discus-
sing a thing which is absolutely not there.
As Mr, Ranga has said, in spite of the
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opposition’s support, this has happened.
Shri Mukerjee said that it is lost. Therefore,
I say, it is not that ome party alone gave
its support. All the parties gave support
for this law. But it is uufortunate. There-
fore, now, let us not try to proceed with it.
Shri Mukerjee wanted that I should make
some remarks. What remarks can I make
now ? There were 265 Members at that
time, but within 15 minutes it became 248.
They said all the time that all the parties
were supporting it.

SHRI ATAL BIHART VAJPAYEE : No;
not the Jansangh.

MR. SPEAKER : Of course, not all
parties. Now, no remarks are needed. |
pass on to the next item.

SHR1 ATAL BIHARI VAJPAYEE :
Not a word from the Leader of the House.

MR. SPEAKER : It is all now over.
(Interruption).

st fovew 6 ST AT SeAIEHT E

) WK KA : gEEE # oar
2 fE gam gt ¥ oF ww A A wgr
9 4 IR ar & fav wfge |
aEA A AT § 1 gy A ag Ao g

|18 T g ? (laterruption).

MR SPEAKER : 1 pass on to the next
item.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) rose—

SHRI SRINIBAS MISRA: Sir, on a po-
int of order . You must go according to the
rules.

MR. SPEAKER: What is the point of
order?

SHRI SRINIBAS MISRA: What has
happened to the Bill ? One clause has been
defeated. What about the other clauses ?
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MR. SPEAKER: 1 have already
proceeded to the mext item. He is already
moving the other motion.

SHRI SRINIBAS MISRA: It canaot
be done. It must be withdrawn before we
can go to the next item.

MR. SPEAKER: The Home Minister

has declared that we withdraw it now and
we will re-introduce it. He has said it.

18.11 hrs.

INDIAN MEDICINE AND HOMOEO-
PATHY CENTRAL COUNCIL. BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEHLTH AND
FAMILY PLANING AND WORKS.

HOUSING AND URBAN DEVELOPMNNT
(SHRI B. S. MURTHY) : I beg to move :

That this House do concur in there com-
mendation of Rajya Sabha that the
House do join in the Joint Committee
of the Houses on the Bill to provide for
the constitution of a Central Council
of Indian Medicine and Homoeopathy
and the maintenance of a Central Regi-
ster of Indian Medicine and Homoeop-
athy and for matters connected there-
with, made in the motion adopted by
Rajya Sabba at its sitting held on the
25th February, 1969 and communicated
to this House on the 26th February,
1969 and do resolve that the following
twenty-two members of Lok Sabha be
nominated to serve on the said Joint
Committee, namely:--

Shri Arjun Singh Bhadoria, Shri B.N,
Bhargava, Shrimati Jyotsna Chanda,
Shri P. P. Esthose, Shri M. Kamalana.
than, Nawabzada Syed Zulfiquar Ali

Khan, Shri G. P. Mangalathumadam,

Shri Kamal Misra (Madhukar), Shri B.S.
Murthy, Shri Nardeo Snatak, Shri Par-
tap Singh, Shri Mrityunjay Prasad, Shri
P. Ganga Reddy, Shri . C. Samanta,
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Shri A. T. Sharma, Shri Sambhu Nath,
Pandit, Shiv Sharma, Shri Yajna Datt
Sharma, Shri S. K. Tapuriah, Shri
Venkatarao Tarodekar, Shri M. G.
Uikey, Shri Ram Chander Vecrappa.™

MR. SPEAKER : The guestion is:

“That this House do concur in the recom-
mendation of Rajya Sabha that the
House do join in the Joint Committee of
the Houses on the Bill to provide
for the constitution of a Ceatral Counc-
il of Indian Medicine and Homoeopathy
and the maintenance of a Central Regis-
ter of Indian Medicine nnd Homoeopathy
and for matters connected therewith made
in the motion adopted by Rajya Sabha
at its sitting held on the 25th February,
1969 and communicated to this House
on the 26 th February, 1969 and do
resolve that the following twenty-two
members of Lok Sabha be nominated
to scrve on the said Joint Committee,
namely :--

Shri Arjun Singh Bhadoria, Shri B.N.
Bhargava, Shrimati Jyotsna Chanda, Shri
P. P. Esthose, Shri M. Kamalanathan,
Nawabzada Syed Zulfiquar All Khan,
Shri G. P. Mangalathumadam, Shri
Kamal Misra ( Madhukar ) Shri B. 8.
Murthy, Shri Nardeo Soatak, Shri Par-
tap Singh, Shri Mrityunjay Prasad, Shri
P. Ganga Reddy, Shri 8. C. Samaanta,
Shri A. T. Sarma, Shri Shambhu Nath,
Pandit Shiv Sharma, Shri Yajna Datt
Sharma, Shri S. K. Tapuriah, Shri
Venkatarao Tarodekar, Shri M. D.
Uikey, Shri Ram Chander Veerappa."”

The motion was adopted

MR SPEAKER: The House stands adj-
ourned till 11 A. M. tomorrow.

18.12 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on wednesday, March 26, 1969/~
Chaltra 5, 1891 (SAKA).



